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Act No. LIV 
[PASSED BY THE L)O~\IISION LBGISLATURB] 

An ' ~ c l  lo provide for the rationalisation of the production and supply of 
electricity, and generally for taking measures conducive t & j  electrical 
development -3 

W H E H E A S  it is expedient to provide for the  ratioil;disttt.i611 of tilt: produc- 
tion ant1 supply of electricity, for t ak i~~o.  nleasures col~rluci~t. t o z ~  

electrical d e v e l o p r n e n l b ~  ~11d for all matters incidental 
thereto ; 

It is hereby enacted as follows:- 
CHAPTER I 

Introductory 
I. Short title, extent 2nd commei~cement.-(1) This Act may be called the; 

Electricity (Supply) Act, 1948. 
(2) I t  extends to &the  a of ~ n d i a w  
(3) This section and sections 3. 4. 57. 58 4 ~ 7 ' 7 6  and the  Sixth 

~ c h e i * ~ l e  and the 'Table appended to the .~ev&t .h  Sonedule of this Ac.t shall 
,.. come into force a t  once. 

(4) The remain 
on such dat,e, not 
sections, Pchedule 
Governineilt rna-y, b 

Provided that the 
the said period of tw 
Act shall come into 
extended period, a 
official Gazette, appoint. 

2. btarpretation.-in t1his Act, unless there is anything rel2ugnent ill the 

(1) " Autlloi.it;c" nlealls the (:t,lltral Electricity hu thor i t~  constituted 11nder 
se8tion 3; 1 

(2) "Board" means a .&%%!$&Electricity Board constituted undsr section 
5, i 

! 
(,;3) "bulk-l~censee" means a licensee who is authorised by his licence %o 

supply electricity to other licensees for distribution by t,hem; 1 
., / 

(4) "controlled station" rneans a generating station designated in a schema I 

sd.~ictio~xecl under Cli:~l>t.e~. V as :I co~ltrollecl st.ation; 1 I 
(5) "generating station" or "statioll" means any statioli for generating 

electricity, including a.ny building and plant. used for that  purpose and the site 
thereof, M site intended to be used for a generating station, and Rny buildings ! 

uaed for housing the operating staff of a generating station, and where electricity 1 
is generatecl by water-power, includes penstoclis, head anil tail u~orlrs, , illail1 
ant1 regulatillg reservoirs, d:l:i~s ilnd c) l !~cr I~,vtlri!~:!it: :\.orl;-: I \ I I I  ( 1 0 ~ s  tior, i l l  ;l.r~,y 

case include anv sul)-ctabion for t,ransfol.ming, cunrwrtil~g or dist;.lbul;ing 
electricity ; 

(6) "licensee" nlenns n person licensed undei. .Part I1 of tvhe Indian E!e&icity 
ac t ,  1910 (IS of 1910) to supply energy or a person who 11:ts ohtnincd sanctioll 
under sectiou 28 of tllat Act .to ~11.g.ags in the business of s u p p l y i ~ l ~  energy but,  
the provisions of sectaion 26 of this ACL notn~ithstandiug, does noti include the 
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(7 ' )  "main tra~lsi~iission lines" means all  high plesssre cables a i d  overhead 
1ille.s (not beii~g all essential part c;f the distribution system of a licensee) trgns- 
nLitt,ing electricity from a yenerating station to another generating station or tc 
a. sub-station, together with any step-up and step-down translur.mers, switch- 
gear and other works necessary to and used for the control of such cables or 
overhead lines, and such buildings or part thereof as may be required to accom- 
modate such c.ransforn~ers, switch-gear and other works and the operating stall 
thereof; 

(8) "ma?rirnum demand" means, in respect of any period, twice the  largest 
n h b e r  of kilowatt-hours supplied and taken during any consecutive thirty 
minutes (calcu!a,teJ from either t;he corrlrnellceirlent gr the r~liddle of an ho-a) 
in the period; e 

(9) "prescrited" means prescribed hy rules made ilnder section '78; 

(10) "regul.~tions" means regulations made by the Board under section 79, 
(1f) "Reserrc Uank' ' means the Reserve Bank of India; 

. . (12) "transmission limes" means all worlis mentioned in sub-section (7) used 
' . wholLy or partially for the purposes of distribution; 

(13) "year" means, in relation to  the Board, the yeas co&mencing OD the 
1st day of April; 

(14) "year of account" means, b relation to a licensee, his financial year; 
(15) other expresaions,have the meanings respectively assigned t o  them m 

; the Indian Electricity Act, 1910. 
I I-. 

E. r 'f CHAPTEB IT 
* :: ! ' - -  The Central Electricity Authority 

E - 8. Constitution of the Central Electricity Authority.-(1) The Central 
Government shall consbitute a body called the Central Electricity Authority 
generally to exercise such functions and perform such duties under the Act 

t. 
I-. and iu such manner as the Central Government may prescribe or direct, and in 
C . . ptlrticular t o -  

(i) develop a sound, adequate- and ullilorm national pornel. policy, 
and particularly to co-odinate the activities of the planning 
agencies in relation to the control and utilisatioil of national power 
resources ; 2 Y- 

(ii) a c t  hs arbitrators in plattersarising between t h $ a  Govern- 
ment or the Board and a. liceiieee or other person as provided in 
this Act;  

,..., 
(:11j ctirry out iilvestiga,tions a i d  to collec and record the data  conceru- 

ing the generation, distributioll an 8 utilisation of power and the 
<levelopmen t of power resources ; and 

(iv) make public from tiine to time infornlation secured under this -Act 
and io provide for the publication of reports and investigations. 

;(a) The Authority shajl consist of not lllore than six members appointed by 
the Centra,l. Governmel~tY-~&easti&r-. 1 (a) The Central Governli~ellt shall appoint one of  the^^ members to 

i be the Cha.ir.lnan of the Authority. 
t - r (4) All the members of the Authority shall hold office during the pleasure 
i- of the Cent.ral Government. 

I (5) No full-time nlelllber of the Authority shall be directly or indirectlJ: 
concerned or interested in or have any share or interest in any c:otnpany or 

I other body corporate or an association of persons (v:hether incorporated or not), 
or a firm e::gngcc! i l l  tllc business of s i . ~ j ? p l ~ i n ~  electrical energy . . or fuel, solid 
or Iicjuid, for the gol~el:ation of el:ectl:icitr. - 

j ! . ~ ~ ~ ' : c l ~ ~ . ~ : ~  gee s 7 ~ 1  1/74? . ::: s d ~ .  A: G.'I'; 6 , -  t ,% $ 

i. 
.- .. . .  . 
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(6) The Authority may appoint a Secretary and such other officers and 
gervants as it considers necessary for the performance of its functions under 
this Act on such terms as to sala,ry, remuneration, fee, allowa,uce, pension, 
le .~ve am1  gratuity, a.s the Authority wag, in consultatioll with the Central 
U overnment, iix : 

Pro~~ided that the appointment of the Secretary shall be subject to thr! 

approval of the Central Government. 
(7) The Authority may act by two of its members in all matters. 
4. P m e r  to. require accounts, statistics and returns.-It shall be the duty . . . . 

of each Electricity Board, Gover-nt Eleotricity 
Depa,rtll:ent or othel licensee or person supplying electricity for public or .. 
private purposes, or generating electricity for its or his own use, to furnish to 
$he Authority su6h ,accounts, statistics and returns relating to the generation, 
supply and use of electricity as it  may require and at such times and in such 
for111 ii[~(! irienner as it may direct. 

CEAPTEB III 
. . d Electricity Boards 

5. Constitution and composition of # . . Electricity Boards. 
~ ~ o v e r n m e n ~ a l l  as soon as may be Bfter the issue of the 
under sub-section (4) of section 1, constitute by notification in the 06 
a kwuacmd ,: . Electricity ~ o a r d '  under sucit name as sh~~11 be specified in the..  
~lotifi.ciztion. 

(2) The Board shall consist of not less tha,n three and not more than 1 seven 
members appointed by the kwitwkd Government. . 

* X P $  

(4) Of the members, one shzll be a person of proved administrative ebility 
and commeraial experience; one saall be an,  electrical engineer with wide 
experience; and  one ahall be an accountant with experience of the electricity 

: supply industry or other public utility. 
(5) One of the members possessing any ;of the qualifications ~ p e c i f i e ~  in 

(3) 1111 agree~lletlt under this sect,ion may- 
( 2 )  malie s;:~!:  51:x:ia! nrr;:ngc~??cntc het-rCa: i ~ - l : : i c i ~ ~ n i ; i l ~ ~  q . r., +tip+!ic< 

Go~~cl*nl~lc:nts a s  niny !'n ~:cccss:iry for the purposcs of t.hs -agrccn~@nt; .. .,. ,' 

. .. 
. . ::I 
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(b) provide for consultation between the pa.rticipating Govern- 
ments either generally or n-it11 reference to particular rrlatt,ers arising under this 
Act; 

(c) generally malie sucll incitlental, silpplel-neiitary or ancillary provisions, 
not inconsistent with this Act, as niay be deemed necessary of expedien~ for 
giving effect to the agreerrieiit. 

7. Effect of inter here an ngreemei.~t is entered isto 
under section 6, the overnments shall, by notification. 
i11 the oiiicinl Ga~e t tes ,  dzclaro a date on whicl! thc agreement shall come into- 

and on and after that date- 

the Ijoarcl. coilstitut&d for !.he o a - \ & + e e  sha.11 havc all t l ~ e  powers an& 
s of a Board uildel. this A d  i l l  respect of both as if they consli- 

suted a-; 

{c) the  provisions oLss-~tion 60 in relation to the assumption by the Board o t  
of the h e m n e a 4  Governinent arising before the first, 

by €he Board of the 
to ~vhich the eseFclisc. 

df its functions under this Act  is esteiided under the agreement, ns if in that 
scctioii for the words "before the first constitution of the Board" there were 
sbst.it,ut,ed the \vords and fig!il,e "hefore the ilate on wl~icli the a,greernent under- 
section 6 came into force". 

9. Members not to hold interest in certain concerns.- -(I) A member of the 
k y ~ o a r d  shall. orior to his aopointruent. give to the &ewaad 

. . 
Government inti- -- - ~ 

mation of, RnLd shall, befcriLtaking chkrge of his office, sell or divest himself of, 
~ ~ l l p  interest which he ma.y have for his'own benefit whether in his own name- 
tar otherwise, in any firm or company carrying on t t e  business of supp1y:ng 

+bhlecctricity or any fuel for the generation of electricity, 01- of . the  ~panufact~we,  
sale or hire of machinery, plant, equipm.e.nt, appa.i*atus or tittings fop the  gene- 
ration, transmission, di~t~ribution or use of electricity, or any interest in the. 
ma.naging agent) or shares or t.ecurit.ies of ~1.11y such compnny; and iG shall not, 
be laniful for a inember of the Boa&, so long as he holds office, to acquire or- 
purchxse any such interest in any such firm or cclupany a~icl if he,  uuder any 
mill or by succession or gift becomes entitleel for his own benefit to any such 
interest, he shall sell the same within three months after becoining so entitled 
thereto; and he shall also, \~~itl i in tlilsee moilths, sever any connectioi~ he ;nag 

. have and cease to have any interest, direct or indirect, in any such concern. 
. . . 

(2) Nothing contained in sub-se.ct,ion (!I shall prevellt a meml~er  fvoln 
acquiring or lloldillg any clln~tc or interest. in any firm ov colnpany c t l ~ e r ,  thar,; 
a firm or company meat,ionccl in sub-scction (1) : 

Prouide,i! t l ~ n t  if  t71ic Roar(]. l lns  er!ierecl illto. or is a l ,o~l t  to e~ltc.,~. iuto a n y  
cuntract ox ;1~~1,1i6ino~!f \\:it11 any suoll Srm or ooinpaily ill ~vl~icli  :I meimbe: 
1. S . L L ~ S .  Ly irct 5s [//4:i.i. 

fL S . c + . l , ~  . 4~~ A .o' \sS'O. 

L-. 
.. .. . 
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holds ally s1lai:t. or   lit ere st., he shall :lis-losc the fact and nature of such interest 
and, he shall not be entitle11 to vote 011 auy declsion of the Board relatlng to 
silCli u01ltt'~lct or ilgleelnellt. 

(a! i% aisclosure referred to ill the proviso to sub.sectioli (2) shall fortllwitn 
be recorderi in thc: liiillul,es of the Eoard n i l c~co~ni~ lu i~ ica ted  to the 
t i o ~ e ~ l r n e i ~ t  ancl tlie & w & c , ~ r i l m e i ~ t  m : 1 ~ 1 - e ~ ~ o ~ T u ~ b ~ i e c t ~ o n s  
as it 1qay deem proper. 

-. - -. 
10. Bemova,l or suspension of members.-'The M o v e r n m e n t  may 

suspend from oficc for sucli period as  it thinks fit or remove from office any 
member ~f the I3oarcl wllo- 

(a) is found to be a lu~lntic or becornes of i~~lsourld mind; or 

(b) is actjudged iuso l~  ent ;  0:. 9 
(8) fails to compl\ \\-ith the provisions of scct~on 9 ;  or f lumemt> 
(dl becomes or-stelks to become a member of +kt&&&& or anv 
\ ,  

Legis l i~ t~~re  or ;in5 loct-rl i~utl~orit ,y;  or 
w- - .- ~ ~- . 

(6) ill t;he opi~lioil ol tlie ~twvir&over116~ent has failed or is unable.- 
to carry out his duties so as to render his suspension or remova! ~ f i  the case nlay 
he, i1ece:js:li.y. i;!. 

f )  is conv~cted o t  a:) c,Keace involving rnoral turpitude. 1 
11. Temporary absence of members.-If the Chairniari or any other mern 

IJ~!. i-t t!;p !{ci:l!.ti is i ! ?  .n!-irnlity or otl~crwrsz reiltiered teliiporarily iucap:lt>le 
of c a r r ~ i i ~ g  o r ~ t  his duties or is absent oil leaye or othei-wise i!~nc@_cu-mssa~~c~ 
n.ot inr:olving the vacatioli of his appoint.n~ent., the Prw=m&&~ove17mlent nlag 

thin Act, or :my rule 01. regulation made thereunder. 

J 
appoint another persclii to otiic~ate for hiin and carry o u t  his tunctlons uncle? 

12. Incorporation of Board.-Thr Uoarcl shall bc a body corpora t~  b ~ -  the 
rla~iie natlfiecl under sub-section (1) of scction 6, having perpetual euccession 
and :I c o i l ~ l l ~ u ~ )  seal, wit11 poncr to a q u i r e  a ~ l d  hold properly both nluvshle 
LLI $ i~ l~rnovabla ,  and shall by t,hc said riame sue and be sued. 

13. Autheatication of orders and other instruments of the Board.-All 
orders and clecisia!is of t.he Uo:l.rd shell be authenticated by the signature of. 

I 
the 0lia:rlrran cr ~ , I I J -  ootlier n-iember aut,horised by the Uoard in this behalf, 
and all other instrulllenLs issued by t.he Bonrcl shall be authenticated by t l ~ e  
sigilattirc of such rnember 01. officer of t.hr Roai-cl RS 1x18,~' 51 like manner be.  
outhorisetl i l l  this behn!f. ! 

14. Meetings of the Board.-(1) The Board shall hold ordinary meetings a*. 
~1:i:h intervnlu a:: rnay be provitied ill the regulations; and  a meeting may be 
convened by the (.'.h~irrncn n t  a!ly other time for the transaction of l~rgent.. 
busilless. 

(2) The ~ ~ u m b e i .  of ~ ~ l e l n b e r s  ilecessnry io constitute a quorum a t  a meeting 
shall be s1.1c1: :IS 11:s~ be I,:,nrided i l l  t,be regul:~tiorr~. 

15. Appointment o r  sta.ff.-'1'11~ T3on1,tl ulny npl>oilit a Scc~:ctnr;y and such 
ot,hcr ofhcers ant1 rervc~nis as 111ny ha requirod to ennble th(: Hoard t o  carry out 
its funct,ious under this Act. - 

s t i t ~ ~ t i :  !:licl~ one or 
wllici: ~e(:tious (j i111cl 

nl-ens : ~ s  t l~ey  inay I,)>- a'greelrrc~lt. cletei~miils. 
-~- . . ---- ~- .-.. . ~.-- 

('I.\ \ - I  l'he l k k d  Eledricity Coullcil shall consist of the n-~smbcrs of the  
Ro;~.rr! i111:l SI ICI I  ntlier persons l.?eing not  ltisn t,han sc!\.c.n and n o t  rnox 
C; ; :, t 1, t$3v;,~~~/(;r,C-1.1~t;;~-~~;1.1.1.tt1:C,c,p I ' & - f ~ \ T < ~ ~ ~ ~ 5 - - ~ ~ ~ ~ ~ e B B  



n i  after consultation with such representatives or bodies representa- . . 
s t s ' a s  the-wwin&&~ovenunent or 6x6 &emwad 

hi&s or think fit, that  is to say, local self-govern- 
ment ,  eleclriaity supply indnatlry, commerce, indust<ry, transport, agriculture 
a n d  labour employed in t.he electi5city supply industry, but so that. therc shall 
be a t  least one 11iei:lher ~cy~1.esel~ting each such interest 111 the Council. 

(3) The Chairman of the Board shall be ex-oficio (;llair:llan of tile 4re-- 

Electricity Cou~lcil shall meet a t  least once i n  every 

-.-. 

(5) The f u n c t ~ i o n ~ ~ ~ F e T R % x & 4  Elect~icii,y Council shall be aa follows:- 
(i). to atl.\.ise the boal.cl. on major questioils of policy and major 

(2) to review the progress -awl the rvork of the Board fruln t:inis tu 

(iiij to consider such other inatLers 8s the Board inay place before i t ;  

- - -.- 
consider such rilatters as th- Government may by 

_I----___ _. 

place bdore t&-&wwx+d . . Eleclrioity Council the 
f any, before sub- 

ernmeilt under section 61 together 

'&wmwd Government may from 
it ma? dGtei?nine Local Advisory 
rsons as  i t  m a e  think fit in each 

(2) The Board may if it thinks fit consult the  Local Advisory Committees 
. concerned on any business coming before it, and shall so do in respect of such 

business as the %wk&l  Government may by general or special order in this 
behalf specify or when required by the regulations so to do. 

(3) TI12 Chairman of the  Board or such other member of the 3oard as he may 
nominate in this behalf  hall be ex-of ic io  Chairman of a Local Advisory 
Cornmi$toe. 

(4) Local Advisory Committees shall meet a t  such intervals as  may be 
pescribed, and for thc bransacti011 of urgent business on such other occt~sions as 
$he Chaiimxli of the Board mag require. 

nus2)er 01 !!embers at:cessni.g to constitute a, quorwn a t  a meeting I X.dvisory Commitlee s h ~ l l  be .sCZl< a.s the  Goverlimerlt 
the Comnlittee 2n.ia.y syccifg. - 

BSAPTEW. XV 

Powers and duties>&&& Electricity BaarBs 

18. General duties of the  Board.-Subject to the provisions of this Act, the 
, i 

l 3 ~ ~ 1 . d  s!!nll bc ch:irged 6 t h  the gelwral duty of promoting the  co-ordinateb : 

t,lle generation, supply and dist.ribution of electricily rvitllin t.he ~ 

w-b+ec. in bl2e lllost effic,ient and ecolloliiical nlamer ,  \~riUi pa.rticu1a.r re- .. '1 
ference to such developsnent i n  areas not for tihe tinle beirig served or a.dequate- ,;A.~.! 
iy servod by all7 l i~onses ,  and n~if,hout prejudice Lo the genernlity of the fora- 

' > 
goill:: l > ~ o ~ i ~ i ~ l i s  it shall bs the dut? of the  1 3 0 ~ d - -  



(b) to supply eleclricity tzo o\)ruers of uontrollzd stations and to licensees 
whose stztions are closed down tlncler this Act; 

(cj to supply electricity as so011 as practicable to any othez licensees or persons 
requiring such supply all& whoill 1111. 13ua,rd may I J ~  coillpetel~t under L L s  Act 80 

LO ~i:l!pig 

19. Powers of the Board to supply electricity.-(1) The Board may, subject 
to the provisions of this Act, supply electricity tfi ally licensee or person requiring 
such supply in any area in which a ssheme sanctioned under Chapter V is in 
iorct: 

l ' r ~ ~ i d s d  tllut the Bai~rd shall ~iot-  

(aj supply elect<ricity for any purpose directly to ally iiccnsee for use in any 
part of t,he area of suppl j~ of a bulk-liceilsee without thc collseilt of the bulk- 
licensee, unless the licensee tu b6 supplied has an absolute right of veto on 
any. right of the bulk-licensee to supply dectricity for such purpose in the said 
part of such area, or unless the bulli-licensee is unnble or unwilling to supply 
electricit'y for' such purpose in the said part of such area on rea.sonable $erne 
and co~lditioils and within a reasoaab!e t,ime; or 

(bj supply electricity for anc  purpose to any pe~soa ,  not being a licensee 
for use in ally part of the area of supply of a lice,nse? n-ithout the consent, of tha 
licensee, unless- 

(i) the actual effective capacity of the licensee's generating station 
computed in accordance with paragraph I X  of the First Schedule a t  the 
time when such supply wzs required was less than twice the maximum 
demand aslied for by any such person; or 

(ii) the maximum demand of the licensee, being a di~t~ributing 
licensee and taking a supply of energy in bullr is, a t  the time of the re- 
quest, less than twice the maximum demand aslred for by any such person; 
or 

(iiij the licensee is unable or unwilling to supply electricity for such 
purpose in the said part of such are?, on reasoilable terms and conditions 
and within a reasonable time. 

(2) After the Board has declared its intention to supply electricity for any 
purpose in any area, for which purpose and in which area i t  is under this section 
competent to supply electricity, no licensee shall, the provisions of his licence 
notwithstanding, at any time be entitled without. the consent of the Bonrd to 
supply electricity for that  purpose in that  area. 

(3) For the purposes of sub-section (1) ' '~bsolatn right of veto" means an 
unqualified right vested in a licensee. by virtuee of any lmiv, licence or other ins- 
trument whereby a bulk-licensee is prcvcnted from su~ply ing  electricity in any 
specified area without the consent of the licensee in whom the right or vet,a vests. 

(4) If any question nrises under st:'- .section (Ij as to the r~.asonaLl~-lees cf 
+he ternls or conditi2ns or time tllercin mentionctd, it sliall bc determine6 as 
,provided in section 76. 

20. Povrer to Board to engage in certaii? ui1dertakings.-(1') The I3oal.d ! m y ,  
in accorclance with ally regulations made, in this hehalf, mnnufacture, pr~rchsse, 
sell or let on hire on the ex-ec~ltion of a hire-pmcllase agreeruent or otherwise, 
any electric machinery, control-gear, fittiugs, wires 0s apparatus for 11y. htiny . 
heating, cooliug, or 1i:otive ponicr o~ lor ally other purpose for which electricity 
Cali or inng be used, or any ii~ilusti~inl oi; t,ig~iculr;urel ma.chinerg 01:erated by 
electricity, a.nd ma7 install, connect, repg.,ir, a1:i-intain or rcmove such fittings, 
wires, apparatus, machinery or colltrol-gear and in respect tllereof deliland au$ 
tnlte such renluneration or rents and charges. oild malie sucb tcrlns and condi- 
tions a.s it, ileenls 6% c 
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(2)  The, Board limy nlaintain shops artd showroo~iis for the display, sale or 
nire of fittings, wires, apparatos and ~r~achinery as aforesaid, conduct displays, 
exhibitions and demonstration; thereof, and generally do all things, includu~g 
advertising, incidental to the sale and hire of such fittings, wirgs, appnrnti~s nnd 
ul:\chifiery and to the promotion and encouragement; of the use of electriciby. 

( 3 )  ' fhc l3ot1ril shall sl-low separately ill  its accouiits moneys received and 
cspeitclec( b y  it in ccjnnectioll with an\- ~~udertnlrings in ~v l~ ich  it cngc\ye-; uiidel. 
t his section. 

21. Powers of Board in relation to water-power.-The Board may, with the . . revioua approval oft ,he Government, take such measures as in the 
{%n&n of the Board *d to advailee the development of water-power 

, and mciy organise and carry out power and hydrometric survey 
to be made such ma,ps, plans, sections and kst,imates as are 

I ilcc.e.qsar>- for any of the said llurposes 

Pyvided that wheue any rrlcli ilieasures relHte Lo a source of water-powei 
ulreilcly operated upon by a licensee unaer a licence, the Board shai! glvt: the 
licensee notice of such irieasure and an opportunity to be heard on any repe-  
sent,at,iolls he, i l~ay desire to . 1tit11;e iil {;hat behalf and mity consider such 
repr~s~nta t ion .  

22. Pmer  to Board to co~tduct investigations.---.Subject so far as +he provi- 
B1Oll.j 01 this sectiol: relnle to  \ \ .ah-power to the previous approvai of the I,,, . _ Governrr115~1i, tlie .Bo:~rd inay at its own expense conduct such ii~vesti, 
gations! experiments ailti tri;lls ns it thinks :fit for the iinprovemeilt of the inethods 
af trailwnis~isn, disLrit)~~liori :.il~cl supply of electricity or of the utilisatiou of fuel, 
water-power or other ~ n c : ~ i ~ s  of generat,illg electricity, and may establish and 
maintaiil 1a.borat.01-ies for the testing :!nd stai~dnrrlisation of elcctrica,l instruments 
and eqr~iprnent. 

23. Loans by Board to licensees.-(1) Subject to ;ill>- regulatio~~s made in 
this behalf, the Board may grant 1oa.n~ or advances to anv licensee for the 
purposes of his uildertalring on such terms as  the Board thinks proper. 

-, 
,8) Tile Eoarci ill the discharge of its fuiict+i~s ina,y call 11!~011 n lieellsee to 

expand his undertaking and offer to advance to him a loan on such terms and 
coilditions as it may deem proper for such expansion. a.nd if the licensee refuses, 

: . fails or neglects to accept the  lotun from the Board 011 the ten:ns and conditions 
offered or to raise a loan from other sources or to ernploy his own funds on 
tGnns similar to the terms offered by the Board *for purposes of such expansiou 
~nc1 to carry out such expansion, the Bowrd mag, after giving the licensee six 
mo~?ths '  notice in writing, purchase his undertaking. 

24. Power to Board to contribute to certain associations.--The Board ina;y, 
subjecl, Lo :my regulatl011~ made iu this behalf, 

( I )  pay such subscriptiolls as it thi~llis fit to anjr association for the promotion. 
of the coiiiinoi~ interests of persolls ellgaged in the genera:kiol~, distribution a.nd 
s u p ~ l y  of electricity and the nie~nbers of whicll colisist mainly of sufih persoils; 

(2) contribute such R I I I ~ S  :is i t  tl-~i111is fit to the funtls of n.ny reccgl~ised society 
the object of arhich is to foster t l ~ c  dc,velol)~i~ent and use of ~l r .~ t , r ic . i tv  o~ promo- 
Gioii of hnon:letlge n11c1 ~esearcli i n  resl~ect of eleotricitjr or electrical appli?ncea. 

25,  Consulting engineers.-The Board inay, subject to such conditions as 
i?laj- be I~rr-:scribc:l, frt,ln iimc to tirr:.e ill~poillt q~l;~lificd pei.soils to be co?~sulti~ig 
c~~~ri.ii~et.l,s to thi: Bonrtl nnc l  l,ny then-1 such rcrnlll~c.~.iitiol~ as it thinlis proper. 

, 1 .zd,~.~yf i .@./4sD. 
? .  
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~~J 26. Board to have powers and obligations of licensee under Act IX of 1910.- i 
Rubject to the provisions of this Act, the Board shall, in respect of the whole \ have al! the powers and ohligatiot~s of n licer?see under the Indian i 

! 
Rli.ct~,icity >lot. 1910 (I): of I O l O j ,  :ind this Act shiill hv deemed to be the 
licence of the Board for the purposes of that Act: i 

T'rovideJ that nothing ill sectione 3 to 11, sub-sections (2) and (3) of section f 
21 and sections 22, 23 and 27 of that Act or in Clauses I to XI1 of the Schedule 
to that Act relating to the duties and obligat.ions of a licensee shall apply to tha 1 

Board. I 

27. .Other functions of the Board.-The Board shall have such further powers 1 
and duties as are provided in this Act. 

OHAPTER V 

The Board's Works and Trading Procedure 

28. Preparation of schemes.--With a view to ratiorialising the production and 
supply of electricity in :in- area the I3oard may froin time to time prepare a 
scheme, not ii~coilsistent with this Act, for that area, in which provisioi~ mag be 
made for all or any of the follon~hg matters. namely :- 

(a) the estahlishrnent of the Board's own generating stalions; 

(b) the designation of generating stations, whether c\xistilig statioils or llev 
stations, as coqtrolled stations a t  which electricity shall be generated for the 
purposes of the Board; c 

(c) the intercoi~i~ection, by means of ]]lain trai~sn~ission Iines to  be constructe~ 
or acquired by the Board, of any generating stations with any others and with 
any systems uf licensees; 

(d) where a scherne relates to a specified area, the interconnectiou of tht 
system of the Board in that area with the sys te~~r  of the R o a d  in any other 
area with respect to which a scheme is in being or may  subsequent!^ be made: 

*. (e) the oo~lsti:uction or acquisit.ioii of sucl.~ othci. 1.11nin transmissio~~ lines 
as the schemz may require; 

(f) the use by the Board of any transrllission lines or ma-in transmission lines 
of ail! licensee ; 

(g) such supple~liental, incidental and conseque~~tial provisions ad may appear 
necessary or expedient for ally of the purposes aforesaid: 

P~aovided that. a scheme sllall ]!of. n-ithout the consent of the owner.- 
(i; desig~ate  as a controlled station any generating station belonging to a 

perso;- ather than a licensee; 
(ii) authorise the use or acquisition of EI t ra~~sn~ission line or a main trans 

mission line belonging to a person other than a licensee. 
29. Publication and sanctioning of s0hemes.-(1) The Board shall cause eveq  

schclr~e prepared under section 28 to be ~~~ ib l i shcd  in the official Gazetic. and 
in such local nen7spapers as it may consider necessnro, and  shall give pubhc 
uotice of the date, not being less than two months after the date of the notice, by 
~1hic11 lieellsees and other 1)erscns interested nlay innlrs represo~ltations thereon 
and x~-hcn publisliiny such n scheme the Boorci shall show estiinntqs of the 
capital expenditure involved and of the initial and ultimate revenues anticipated 
from the sale of energy, meter rentals and other services. 

(2) The Board. aft,er conside~inn anv S I I C ~  reprcsentatjons and aftpr making 
such inquiries, i f  an\., as it thinks fit. mnv sailction trhe scheme citl~cr xvithol~t. 
modification or subject to such modific.atio~ls as it thinks fit, nncl cithcr gel~krallv 

/.SuL$.Ay 4 .(j. 145" -  i 
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or in respect of any par1 of  he area specified !n the published scheme, and s h d  
publish the scheme as sunc~ioned by i t ;  and where the scheme has been sanc- ". 

tioned in respect, of part of the said area, it may subsequently be aanutionerl in 
respect of o!.her l~ar ts  o: t h t ~ t  area: 

Provided that no sanction shail be accorded by the Board to any scheme or 
part  of a scheme estimtttcd to resull ill ta ,capital expenditlure. exceeding fifty 
lakhs of rupees without prior consultation with the Authority and until any 
recommendations which the Authority may, in accordance with the provisions 
of this I c t ,  malie upoil such c ( i ~ ~ ~ ~ l l t a t l h n  have received due consideration by the 
Board : 

Provided further that where the recom~uendations of the Authority in 
re ard to any- scheme_ a= n@_ accepts& bg&e Board, the Board shall not 
sanctlon'thescheme without the previous consent of the @ixwk&l .iL Government. - 

(3) I n  respect of ally scheme to which the first proviso to sub-section (2) 
applies, the Board sl~all ,  within one 1nont.h after being requested by the Authority 
so to do, supply the Buth0rit.y with all such- infornlatio~i incidental or supple- 
mentary to the scheme as iiiay be specified in the request. 

30. &Iatt$rs to be considered by the Authority.-The Authorit-j shall, beEore 
making any recommendations in respect of a scheme upon which i t  hae been 
consulted under the first proviso to sub-sectlon (2) of section 29, have particular 
regard to whether or not in its opinion- 

(a) any river-works proposed iij the Board will prejudice the prospects for 
the beat ultimate development of the river or its tributaries for power-genera- 
tion, tonsistent with the requirements of irrigation, navigation and flood-control, 
and for this purpose the Authority shall satisfy itself that a n  adequa.te s+,urty 
has been made of tha optimum location of dams &nd other river works; 

(b) the proposed scheme will prejudice the proper combination of hydro- 
electric and thermo-electric power necessary to  secure the greatest possible 
economic output of electric power; 

(c) the proposed main trailslnissioil lines mill be reasoilably suitable for 
regional requirements : 

(d) the  scheme provides reasonable allowances for expenditure 011 capital 
and revenue account; 

(e) the estimates of prospective supplies of electricit? and revenue there- 
from contained in the scheme are reasonable. 

31. Recommendations of the Authority.--Where the Authority has been 
consulled under the first proviso to sub-section (2) of section 29 in respect of 
a scheme, it shall forward its recommendations thereon to the Board, sending 
a copy thereof to the ithin six months from t,he date , 
cf tho roccipt Sp it o! 

Provided that if the Board fails to supply in due time any information 
requested under sub-section (3) of se",ion 29. the period within wbich the 
A u t l ~ o r i t ~ ~  ~ 1 ~ ~ 1 1  forward its recommendations shall be correspondingly increased. 

52. Carrying out of schemes.-The Hoard shall carry out and give effect to a 
acheill..: as soon as ~*easonahl~ pra.cticable after it has been sanctioned and 
published. 

33. Power to alter or extec:? schemes.--!rhe Board may from time to tirne 
1 < ;  1 . I .  I :  ! i t  sr,hen~e madc a n d  st!ni . ,~. ioi le~ jn 

khe nian~ier hereinbe.fore provide!!. : 
. .  . l.'rovidetl t h a t  a n r  aite~;-I::;:::::.: GI. -.xtc.:~:s:.iol:s o f  ;I sc!lc~lle !;:j:i.c:i-; i;l.fi ,i;t: 

.. * . . . :  - ~ - ~ ; ~ - : n ~ ~  !;i ' ~ : i ?  !'!>i:l.:! a:::? 5:: .'::::l:i!:,i:v: ?l-!il:!jy il-! c l lny; icie? lili;-,: i ; F :  l-!ia.:c \i.!i;i- %,, .< :8 , s , , :  . . > .,. . . . 
out. 11re11aring a st~pplemsllt,nl--j schcme. 

I 
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34. Controlled stations.--Where a generating statioi~ situate within an  area. 
for ~ h . c h  a scheme is in force has been designated In the scheme as a controllt;l 
station, the relations betweeu the Board and the licensee owning the station 
shall, subject to any arrangements agreed under section 47, be regulated by the 
provislolls ot the First Schedule. 

35. Suppiy by the Bozrd to licensees owning generating stations.-l'he Board 
may a t  any time declare to a licensee owning a generating station, other than a 
controlled station, sltuate withln ax\ area, for which a scheme 1s in force that  l a  

,s ready to make a supply oi electricity available to the licensee for the purpose8 
of his ulldertalting, and thereupon, but without prejudice to the provisions of 
section"47, the provisions of the Second Schedule shall apply in respect of t h e  
relations between the Board and the said licensee. 

36. Power to Board to close down generating stations.-The Board may ah 
any time declare to a licensee owning a generating'station situate wlthin an area 
for which a scheme is in force that the station shall be permanently closed 
down, and thereupon but without prejudice to the provisions of section 47,. 
where the statiou is a controlled station the provisions of Par t  I11 of the Firsk 
Schedule, or in other cases the provisiol~s of the Third Schedule, shall apply in. 
respect of the relations between the Board and the said licensee with reference + 

to the station to he closed dowl~. 
37. Purchase of generating stations or undertakings. or main transmissiom 

lines by the Board.--(1) Where uiider the First or Third Schedule any generat- 
ing station or undertaking is to be purchased by the Board, or where a s a w -  
t i h e d  scheme provides for the purchase by the Board of a main transmission. 
line belonging to any licensee,- 

(a) the generating station or undertaking from such date of purchase a s  
may be fixed under the a.ppropriate schedule, or the main transn~ission line 
from such date of purchase as the Board shall, by notice in writing given n o t  
less than Gne moiitb before the said date, intimate to the licensee, shall vest. 
in the Boarci free, save as provided in sub-section (!)., froin anv debt, rnort7ga.ge, 
lib11 01. other siriiilar ubligaLion of the licensee or a.ttaching to the station OP- 

~i~~dertfil t inr o? line, as the case may be, and any s11c.h debt, mortgage, litell o r  
obligat,'on shall, save as aforesaid attach to the purchase-money in substitution of' 
the station or ~lntlertaking or line: 

Provided Ibat notwithstn.nding any agreement to the 0ontrur.v t,he lic:euse.e- 
shall pay and the mortgagee, chargee, lien-holder or obligco shall accept the. 
whole or part of the purchase mcnep-as the case may be in full or part satin- , 
faction of the debt according as the amount of the purchase money is more OP- 

less than the amount, of his debt. 
(b) w-itho~it prejudice to the provisions of se",ion 47. the Board- shalk piy: o r  

te~ider pa\.n~;:r~t of, the p i c e  to OF: deternined in a.ceordaiico with the Fourth 
Schedule a s  soon as the amount thereof has been Zsterniined, together with. 
lilterest o!; such al~iount from the date of purchass to the date of p~:grr~eiit or 
fonder of pt~jrrnent as afoiesaid at the rate of onp 71er cpnf. i<m ow:. the ,average. 
nf tho Iltdservs Baiil( r:-!es I,etwct.n t h e  said dates: 

(c) t,he receipt of the licensee shall notwithstandiiig aliythiilg in any other 
law, be rr full and sufficient clischarge to the Board for the payment due in 
respect of the purchase. 

(2) Wherc a generating station or ulldertaliing or main transmission line pur- 
chasecl Ilg the Board uncler this Act is i11 course of construction. c?xtension or- 

pail* n t ,  the ( I A ~ - > R  ni' pl~rchase, the rig1itje, and linbilitics of the fo~:me~q cwner 
creof ui1de.r ally contracti for S U C ~ I  C O ~ ~ S ~ ~ I ! C ~ ~ O I I .  exlension or repair shall be. 

cc:nerl to have,-beel: trnnsferrerl to thc T!oard. except sush rights or 1ial;ilitios- 

.. - 
:itoi?i?erl oi- incufied after the date of recsipt of t8he notice of purchase \\rithoi.iC; 
:!I!: ;:ria? sanction of the Board. 



Electricity ( S u p p l y )  

(8) Notwithstanding anything contained elsewhere in this Act- 

(i) where any generating station pur.chased by the Board under this Act 
.contiins any plant or apparatus which, while the station was in operation, were 
used jointly for the purposes of generation and transmission or distribution or 
.wholly for thc purpooefi nf t,mnnrnjnninn or distribution, then urllaati ulhurwist! 
..dgreed between the Board and the licensee, such plant or apparatus shall lict 
.be purchased by the Board but sha1.l iamain the prop8rty of the licensee. 

(ii) where uilder the provisions of sect,ioii 28 a schelne provides for dl2 
;purchase of any main transmission line belonging to any licensee the Board 
:shill not exercise the powers of acquisition thereby af£orded without &e prior 
+consent of the licensee, which consent shall not be unreasonably withheld. 

38. Provision of new generating stafi0nS.-The Board shall itself establish 
a new generating station in any area in which it is required by any sanctioned 

-scheme to be situated, but the Boazd may, with the sanction of the 
Government, make arrangements with any l i ~ m s e e  or other person for the 
establishment of a new generating station required by a sanctioned scheme, if 
111 the opinion of the Board it is desirable so to du. i 

39. Operation of Board's generating stations.-Where the Board itself 
.establishes a new generating station or acquires a generating station otherwise 

closing it down, it shall operate the station itself, but 
uf ' t h < m  

. . 
Government, make arrauge- 

:merits with any licensee or other perscri for its operation, i f  in the opinion of 
the Board it is desirable so to do. 

40. Provision regarding connections with main transmimion lines purchased 
by the Board.-Where the Board lias l~urchased a main transn~ission line and 
:by reason of the use; thereof by the Board any alteration or replacement of 
switch-gear or other apparatus of any licensee conilected with the line be- 
.comes necessary, the Board may in its discretion itself carry out such altera- 
ti011 <)r replaceinent at its onin cost or defray the reasonable expenses Incurred 
by the licensee in effecting such alteration or replacement; and any question 
whether such alteration or replacement is necessary or whether the expenses 
incurred in connection t,herewith are reasonable shall in default of agreement 
.be determined as provided under section 76. 

41. Use by Board of transmission lines.--(1) Where the Board considers it 
,necessary to uee for any of its purposes any transmission lines or main trans- 
,mission lines of a licensee, the Board shall have power to use such lines to the 
sxterlt $0 which the capacity thereof is or thereaftcr remains surplus to the re- 
qiiiremenfs of the licensee for t,he transmission of electricity, 011 payment of 

- charges calculated in accordance with the provisions of the Fifth Schedule. 
(2) The Board ma,y, by agreement with any licensee or other perfion, use 

,any transmission line or main transmission line of that licensee or person for 
-7uch time and upon such terms as may be agreed. 

42. Powers to Board for placing wires, poles, etC.-Notwithstanding anything 
.eo11t2ined in sections 12 to 16 and 18 and 19 of the Indian Electritcity Act, 1910 
(IX of 1910), but without prejudice to the requirements of section 17 of &f Act 
where provision in such behalf is made iii a sanctionecl scheme. the Board shall 

+lave, for the placing of any wires, poles, mall-l~racliets, s tais ,  ~ppa';zt\ls itnd :~?pl i -  
ances for the trnnsillissio~~ and distribution of electricity. or for the t ra~ls~nis~ion 
of telegapbic or telephonic col~llnunications necessary for the proper co-ordina- 
iioii c ~ f  the wo1.1;~ of t+e Roard, all the powers which the telegrapll authorit,g 
possesses under Part 11.1 of the Indian Telegraph Act, 1885 (XI11 of 1885) ~vii'r~ 
regard to ii tc.le.grap11 established or mnintnined by the Governme.~~t, or to \,c s r ~  
eslnb'lishc?d 3r ~nain t~ined  . 
I .W.A.L~ n . o . l ? s o .  

. 



~ r o & e d  'th& ~ ' h . e i ~  a sanction4 scheme does not n a ' h  such pyo'irisiun ap 

*fores&d, all the .pro&ions of sections 13 h 19 of the f4st*ment.ioned Act shaU 
apply to the wwks s t  the Board. 

-43. Power b % w d  to enter into arrsagements 'rar or sale of electri- 
city undor c ~ -  conditions.-(l) TEA R o a d  ]nay enter into arrangements with 
zany person p d u c i n g  electricity within the l?m+w+ for t 
(Boatd, on such terms as may be agreed, of any surph~s elec 
Iperaon may ;be table to dispose of. 

72) Where a sanctioned scheme so provides, the Board -may 
as may be agreed upon, enter into arrange,ments with any Go 
for the purchase or sale of electricity -to be generated o - _ _ ~ - - _ _  

Provided that the Board may not enter into 
GovermneilC or person without the consent of the 
arrangemerits with any such person without the congent of thexovernment of 
the Pseuimee'within which the electricity is to be generated or used. 

CC Restriction on e s t r rb l ihen t  of new generating stations or major additions 
, or replacement of ]?lant in generating stations.-(1) Notwithstanding anything 

contained in any other law for the time being in force or in any hence ,  but 
subject to the provisions of this Act, it shall not-be lawful for a licensee, or : 

' any other 
c r e~ ted  by 4q$datie 

: ~ F ~ ~ ~ ~ o u S - C O ~ S ~ J J ~  in 
ing station or to 
+tie gensration 

Pr0vide.d that such consent shall not, except in relation to a controlled 
&&ion, be withheld unless mithin three months from. the dabe of receipt of sn 
ap,pliclction-- .. .' 

(,(a) for consent to the \es+sblishment or acquisition of a new generitjng 
etat,ion, the Board- 

(i) gives to the applicant being a licensee an undertaking that it  is competent 
to, and will, within twenty-four months from the said date, afford to him a 
g u d y  of electricity sufficient for his requirements pursuant to his applicn- 
tion; or  

(ii) shows to the applicant that the electxicity required by him pursuant to 
his application could be more ecbnomicallg obtained within a retlsonable tilne 
from another appropriate source; 

(b) for consent to the extension of any major unit of plant or works as 
aforestlid, tke Board- 

(i) gives to the applicant being a.licensee an undertaking.that within twenty.- : 
four months from the ,said date eithcr the station to which the npplicatioll per- 
tains will become a controlled station in terms of section 34, or the Rnard will 
malie a declaratior~ to the applicant in terms of secbion 35 offering him a supply 
3f electricity sufficient for liis requirelnents purs:iant to his application, or ,, 

;he Board will make a declaration to him in terms of section 36; or 
(ii) shows to t$e applicant that the electricity required by him pureuutit ta 

!is npplicaiion could be mare economicaily obtained w-ithin a r e~sona t j l~  tilnc. r irom another appropriate source or by other appropriate means; 
(c) for consent to the replacement of nl:g hajo!; nnit of pln~lt or \+ , 'o~I~s ,  t l jp  

5oard--- 
. (i) gives to the applicant being a licensee an undc,:.l.nking that rithill t;igrlseen 
nol;Llls fro111 tbc? saicl date either the st8tioa; to which the npp!ic:$?.ioii perlaills 
All bocornc n c o ~ i t ~ ~ l l c d  stnt.io:? in Cerms of scct,ion 34 or the I?o~i, i!  u:iIl I ~ ~ ] ~ F ,  

;.dccleratioii to  iii111 in lernis of sec:Cicr, 5 0 ;  orT 
/.~ubs.l";j1;,c.r4s6. 



(ii) shows b the applicant that the electricity required by him pursusut ta 
-his application oould be mure economically obtained within a reasonable tima 
' fr>ui another t lppropr~at~ source or by other appropriate means. 

(2) There shall'be st:rtetl : r i  every appl~cation under this section such partl- 
{eilars ns t h s  Board may re~sonablg require of the station, plant or works, as 
.t&e case may be, in respect of which it is made, and where consent is given 
thereto, in a c t q  in pursuauce GC, such consent, the applicant shall not, without 

-$he f-irther consent of i h e  Ij?nrrL, nlalrc ariy material variation in the part~culare 
- YO sta;ed; - ' 

1 

(3) Any difference or dispute arising out of the provisions of $his sectbri 
shall be referred to thc x~%Itrtltion of the Authority. 

145. Power to Board to entsr q 0 n  and shut down generating stations in c e r W  .' 
circ~mstances.-(1) If a.ny liee,nsee fails to close down his generating stag;=;? 
pursuant to s declaratioil of $he Board under section 36, or if tiny persGz: , 
establishes or acquires a :iew generating station or extends or  repla,ces any p!ant 
Zr  works in any generating station In contravent.ion of section 44, the Board may 
authcrise any of its officers t~ enter upon the prenlises 01 s i ~ c h  stirt.iclu ;([!:I shut 
dpwn the statIoil or the plant cr morlrs, n .  the c7se ma! be, i : ~  respect of which 
the failure or con?iraventior~ h.16- bxcu~red. 

b \'L) Any expenses inouneci >I;# the Ronrrl uiiuel this section sh2ll be recover- 
able by it from the liceusee or percqri co~cerned afi an arrear of !and revenue, , 

f and for such purposB the Board sha,ll be deemed to be a pub'ic officer within the 
meaning of section 5 of the itevenue Recovery Act, 1890 (1 of 1890). 

(3) Any dif3erence or dispute arising oul of tlie  provision^ of this section s h ~ l l  
$ be referred to the arbitration of the Authority. 
1 

46, The Grid Tariff.-(1") tariff to be known as the .@5d Tariff shall, in 
':. accordance with any regulnt!uns made in this behalf, be fixed from time to time 5. .- Ry the Board in respect crf .act1 area for which n scheme is  in force, and- tariffs' 
j ; .  fixed under this section z a y ,  if the Board t h i u i ~ s  fit, differ for different areas. ,' 
C (2) Without prejudice to the provisions of section 47, the ,Grid Tariff shall 

apply to exles nf electricity by the & o a d  to licensees where so required under 
any of the First, Second and TEiJ Schedules, and shall, subject as hereinafter 
provided, also be applicnb!e .o d e a  of electric~ty by thp Board to licensees io 

E 
L ofher oases: 

C Provided that  if in any suck1 otheE case it appearfi to  the Board that, having 
t r ~ g a r d  to the extent of the supply required, the transmission expenses involved 
[ - in affording the supply are higher than those allowed in fixing the Grid Tariff,. 

the  Board may make such additional charges as it considers appropriate. z 
(3) The Grid Tariff shall be so f r r~ned  as to  include as part of the charge, 

ahd show separately a, fixed kilowatt chal*ges component aizd a running cllarges 
componenL : 

Provided that  if in respecL of any area the electricity t . ~  be sold t,y the Poanl 
is wholly or ~ ~ ~ s a a n t i a l l y  derived from hydro-electric sourccs, the running 
char qes component ulay he ornit6e.d e, 

(4) Thc Fvcd Liilowatt cliarge~ component in the Grid TariB nlay be framed 
so us to vary with the aiagnitutle of inaxiinu~n clemand. 

r- 15) Where only r, portion of a, licenie?'s inaxim~im demand for the puirpoees 
og. 11;s urdcrLaliing is cl~:lrgen.\)lc. a t  the Grid Tariff, the pric-e payable for thai  : 

; 'portion c;lin!l. not \)F! grc:iler. tiIan thc: Average price wliich would 1lai:e hean prig 

$' able i;ail thc \\;hnlc of Wtr. said u-la.xi:li?!rn tl!:r~\nud of thc lic,ensec, been cl1arged,lc. 1 
gt. liici C;l.i(l 7':vifl. k. . . 

c : ' i , G >  ( ; f i<l  ri';,riF 1-08 kr ~ - . ~ : ~ , ; , ~ ~ ; ~  {<>?.-- 
I r :. 

L (;I) :;~~~~.IS~,I.IIC!:?, of pric.~? k~tt.\:i;!;; l::>~;l~,ii !.I> i l ! f s  :.;:.I~,>;!,?~ 'ff!::,tc~~, ~ ~ ~ p p ! y  t ;3 . \<~ ; -~  ; ,,!. ;;,rx ;..p,:~,i ti:?! (>F !>r,!.::; 
f' 
I 
e.. . 

. - . . . . . 
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(b) a minilnum charge related to past or prospective deinand of a. licensee 

on the Board. 

(7) The Grid Tariff may contain such other terms and conditions, not in. 
consistent with this Act and -the regulations, as -the Board thinks fit. 

Q.1. Power to Board ta,make alte'mative arrangements with licensees.- 
Notwithstanding anything contained in sections 34 to 37 autl sub-section (2), of 
section 46 but subject to any regulations made in this behalf, the Board may 4 
p a k e  such arrangements as may be mutually agreed with any licensee whoad ' 
area of supply is situate within an area for ~ L i c h  a scheme is in force, in 
regard to the purchase or sale of electricity and tthe price thereof, or the pur- 
chase, operation or control of any generating statign or main transmission line: 

I 
i 

Provided that in making any such arrnngelnei~t the Board shall not show 
undue preference to any licensee. 

48. Power to licensee to  carry out arrangements under thb Act.-Whera 

1 
- under afiy provision of this Act the Board is authorised or required to enter into 

al-rangements with any licensee for any purpose., then uctn:ithsta!iding anything 
oontained in any law or in any license, memoracdum of association or othar 
instrument regulaticg the constitution or powers of tho. licensee, it shall bd 
lawful for the licensee to, enter into a id  carry out any silch arrangements. 

49; Provision for .the sale of electricity by the Board to persons other than  

1 
I 

licensees.-Subject to the provisions of this Act 'zd of any regulations made in ', 
' this behalf, the Board may supply electricity to any person not being a licensee i 

upon such terms and coiiditions as the Board may from time to time fix having '1 
regard to the nature-.and geographical position of the supply and the purposes : 

for which it is required: 
Provided that in fixing- any such t:er:us and coliclitia;:~ :he fioard shall ;lot 

ihow undue preference to any person. 
50. B&xd not to supply electricity in ce~ain,.,circurnstances.,-Noti~iri~ con- ! 

t zned  in sectioris 34, 35. and 36 shall apply in auy2csse where under section 13, i 
it is not permissible for the Board to supply, electricity airectiy to a iicenser. 
owning a generating s tat im; and nothing in aections 46, 47 and 49 shall em- ! 

, power the Board t.0 supply electriciby directly to a;ny licensee or person to whom I 

i t  is not otherwise entitled so to supply electricity. 1 
j 

51. Provisional payments.-Where the pri.te k be paid for electricity by ! 
or to the Board under this-Act cannot be final.:y ~sccert~aineci until aiDer the -end . i 
of x year of account, the amount to be paid aha!! be ascertained as soon as i 
practicable thercaJter, but, the 11art;v fro111 who111 the payment is due stcall make i 

' to the other niontkly paymeilts on account of the net anlounts due in accord- ; 

aace wit,h estipqtes made for the purpose, su\.ject to aajustmsnt: sp, soon aiter ; 
tho etid of the year, of accplxn% n9 the acttual 11a'oili~y can be nsccrteined. - 

52. Lower limit of power lbctor in supply by Doad.--Unless otherwise agread 
between the Board and the licensee, no supply oj. electricity take4 by a licensee 
from the Board under thik Act shall be taken r b B  fill average power factor below 
0.K5 during th6 period of ~naximum demand c d  the  lic%sec? in any month, all(! 

in the event of khe averilge ponier f a c t o ~  as :L..fol.esaici being lower than 0.85, 
the  licensee shall -xithin a reasonable tiine i.alte 6ui;i ineaslires, the cost of 

. n ~ l ~ i c h  slial! not, be borne. by the Roard, as ?nay he r~eressary to ~n i se  if; t.0 8 

r : ~ i : ~ c  not lower thtln 0.85,. 0 .  

58:  P?ovision of acc,o~nlnodation and right, of. vray - -(I)- \\:.llere the Boa<;l fo? 
? l : r !  ~!tii-poses of ony :~r~niig.mlol-tts wi?ic11 it n:nilc \ ~ i t h  nnp lic.cnsee 11rl i1~~ this 
A::!. rec2ui~cs qccommodntior; on, it:, undcr oi* n< ; r  t h e  prci>liat!s of the licensee 
ir.:. P . I ? ~  ~ f i : ' l i ~  r ~ i  :il)l?;ir:;ti!s tn h o  1vovicle~l b,c lhcr 1-3orrrr7, t ? ~ e  lioeiis:ie sll:!lj, i f  

.. . 
sui tnhl r ,  m3tI sz:fij(.ir!lli. :.:r:cci,ini-rl~dnbinu (?skis ,  $:r:!lii 'i!Cli :i::'~;;~ill~~~i~ii:)~i*,fi'~~,,,$f . . 
d ~ !  fn iSi R T30:;~ill: ci, i !  si;::!? ;;ci:oi-nr-~~odi,<.ic,:! doc<  : 10: exist,. ! t  x t j a  I i I.,r p?o:-i(l:B 
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~ I I  such terms and conditions as may be agreed between, the Board and the 
husee. 
~ - 
;x(2) The Board snd ally licensee shall each have a right of access a t  all t i m a  
f I-ris owu property on, in, over and und-er the property of th.: ctlrer. 

54. Power to Board -to connect meters, etc., to apparatus of licensees.- 
be Board shall have power to connect with the apparatue of any licensee 
ny such correct meters, switch-gear and other .equipment as may be neceesar;q 
&enable it  to czrry out, the provisions of this A&, and such meters, switch. 

4 
+r and other equipment shall, unless otherwisewagreed, be provided and 
iaintained by the Board at its own cost. 

55. Licensees to comply with Board's directions,-Every licensee shall , t 
omply wihh such directions as the I-3oard may froni time to time give him 
ir t\e purpose of achieving the maximum of ecollorny and efficiency in the 
beration of the station. 

J 56. Leases of g'enerating stations.-No iicecsee shall, except with th* 
Pevious approval in writing of the Board and subject to any condit.ions which : 

be Board may think fit to impose, enterinto any a,rrangement whereby any 
enerating station is to be let cr held on lease by him, and ally such arrange- 
$ent entered into in contravention- of this sub-section sha,ll be void and of na 
Bect. / 

1. 57. .Licensees9 charges to consumers.-(1) The provisions of the Sixth Schedule 
bci t.be Tal.le appendcd to the Seventh Gchedul'e shall be deemed to be incorporat. 
& in the licence, of every licensee, not being a local authority, from t h e  date of the d bmmencement of the  licensee?^ next succeeding year 'of account, and from .. 
$I& date the licensee shall- comply therewith accordingly and any proviviona of 

,! licence or of the Indian Electricity Act, 1910 (IX of 1910), or any ather 
w, agreement or instrunlent applicable to the licensee ahall, in relation to the ,.? 

[censee, be void and of no effect in SO far as they a.re inconsistent with the :.' 
#iovisiona of this section and the said Schedule and Table. 

$: . f (2) Where the provisions of the Sixth Schedule and the Table appended to i 
6 Seventh Schedule are under sub-section (I) deemed to be incorporated in 

licence of any licensee, the following provisions shall have effect in relation ,., 
the &aid licensee, .namely :- 

( a ) ~ h e . B o a r d ,  or where no Board is constituted under this Ac & Government, m y ,  if it is satisfied that tho licensee 
pith any provisiou of the- Sixth Schedule, and sh 
bo to do..by- the licens6e, constitute a. rating coillmittee to examine th 
bharges for, the supply of electricity and to recommend th 
povernment : . ' 

$r say of his consumers. 

::, (b) The rating committee shall, after giring the licensee a. reasonable oppor- ,, ,, , 
$nity,of beiug lieard and a f t e r  t:aliiug into coilQderstio~l the efficicilcy of / 
k-: ppr\ration o.nd ngxagcment, .- and t3he_po_t_e2>tialit&s of his- urldertsl<ing, rer)"d k j  .; 
$he ~ ~ s ' t ~ ~ ~ e i d ? G o v e r n ~ n e n t  m ~ r e c o t n m e ~ a t i o r l s  (and giving reasons therc- i 
$ 0 ~ )  regrrding tlle cllarges for elect,ricity which t,he licensee may makc to any . 4 
&ass or cinsses of consuiilcrs so I~OV:CVC.~ that the rccornr?~r!!dP?.io!,~ :ire n o t  . f  
9ikely to prevent, t,lle liccnsee from c~rrliitg clear profits sufilicient xi,llen fnlien 
f f .  /. .$&.L2 i i d . i . i f i .  

! 



Provided that nothing in this clause shall be deemed to prevent a licensee 
from r~ducing at  ally time any charges so fixed. 

(3) \\'here a Board is constituted under this Act, the rating cornmititee 
shall cor,sist of three members, two. of whom shall be members of the Board 
and one rlhall be a representative, co-opted by the two members of the Board 
from a lizensees' association of which the licensee. concerned is or is eligible 
to be a member or, if there is no such association, from such Chamber of 
Co~nrvlerct or similar body as the Board may direct; one of such members of 
the Board shall be experienced in accounting and financial matters an4 one of 

. t h e  memburs of the Board shall be the Chairman of the comuiittee. 

f4) Where no Board is constituted under 
sb.a.11 corsist of five inembera of whom the Chai 
shall be nominated by the Zhww%$ Govellume 
%hated by the licensee and one member shaI 
.Electric Licensees' Association, or if there is n 
Chamber of Commerce or similar body as the 
direct. 

. (5) Of the three menlbers to  be nominated by the 
. under sub-section (4), one shall be a person who is 

o'fficer not below the rank of a District Jud.ge, one shall be a registered ac- 
*counk.nt having a t  least ten years' experience and one shall be a person with ! 
administrative experience. 

t 

General enc ip l e s  _ . for Board's finance.--The Board shall not, as f a r  r;s 
--l__l___ 

anrkftel ;  talring credit for any s ~ l b F & i t i o i i 7 f i ; K t G % ~ ~ . :  
under section 63, carry on its operations under this ,'Act at. 11 loss, 

-acd shall adjust its charges accordingly from time to time: 

Provide6 tlmt gvnere necessary n11g nlnounts .due for meeting t.he. oper~_ti!lg,, 
rnainlenance and ~nnr~ag~me.nt .  expenses of t>he Board or for t.he purposes of' 

(i) and (nj of section 67 may, 1-o such extent as may be sanctioned by.  
(iwen-lmunt, be paid out of cnpitnl. 

/. .c../.J. .rg/.e./qs2, 



(4) The Board shall take into consideration any . . 
tatementisin the &wwwid Legislature. 

e Board may a,t any time during the year in respect of which 
under suh.section (1) has been i;ubmit,ted, submit to til.: 
t a supplementary stat.ement, and all 
to such statement as bhey apply to 

62. Restriction on unbudgeted expenditure.-(1) Save where in the opjni'on 
(he Board cir&umsta~lces of extreme 
enty-five thousand rupees on account- of 
e lakh of rupees on account of non-recurring expenditure shall be, e.~pended by. 
e Board in any year of account unless such sum has been included in a statn-, 

(2) Where any such 

for the purposes 
vernment nlay detenllii1-e. I i 

N to  t he  Board.---Tile % & , c < i ~ r r i ~ r ~ ~ e n t  may fl.oni t l ~ n e  fjd 
illle advarlco loans to the Roayd on such tcrir~s and COLC~~~OI~S, n?t ~I~CO~!S&~WI>~-- 
it,, the Frovisions of thin Act, as the ~r+viaaialJGorernmp,~t may determine. 1 

65. power of I'io~rc3, t o  borrow.--(l) Tho Ronrd -  ma'^ - . - &om - time t o A ~ n e ,  w i t u .  
previous ;al,ction of the P + a m e r : m ~ l e ~ t :  and subje.ct. t , ~  t n e  proyi- 

;<jllS of t,his Act and bo such condit,ions as inng be prescrjbed in this. behnlf, 
olarcw ally sliill requirbd .for the pnrposes of this A.ct. .~ I: v .  

J. s ~ ~ L - J ,  A, g.o./ns2. 

r 
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other17 ise and to lnake arrange 
Board 1~1th such nlodifications 
~ c t  the provisions of the Loca 
the rules made thereunder as if  

(3) The innximum amount, 
u~ider sub-section (I) shal! be 
nlent, wit11 the approval of the 
nlasll nurn amount. 

d .  

(1) Stoch ~ssued by the I3oard I J L I L ~ ~ J I  th s qcetlo;~ shall be ivsucd tral~slerred. 
dealt wit11 and reaeemed in such Inanrler as 1~1ay tt. prescribed. 

rr~anner as it thinks fit the p 
pl-oposed to Ile raised b the 

67. Pri~.ri$ of liabilities of the Board.--The ?evenups of the Ijoard qliall, J, 

meeting its opernting, maintenance and management expenses he dietribu 
as far as thev are availal~le i l l  the follow~nq order, ~1a:nel - - - 3 

( I )  ~nterest  on bonds not guaritnteeci under sectZion 68. 

(ii) interest on stock not so guarnnteed: 
(iii) credits to depl.e~intion reserve under sect.ion 68 ; 
(iv) interest on bonds guaranteed under section 68; 
(v )  illte!*est on stock so guaranteed; 

. (ri) repagnient of principal and interest on s!lins paid by the 
C+overrln~ent ~!nder  guarantees under seetic11 66; 

(vii) the n~rite-doxvn of anloullt,q paid frc111 caritn! 11nder the proviso to see 
tion 59; 

(viii) coi~tribution io general reserre of a3 alnount not exceeding on 
pel' ce:itun7 per  hznuw. of the origina! cost of 5xed +?ssets emplojed by th,  
Boclrcl so l~owever that the total standing to the crbdit of such reserve shall ny 
exceed eight per  c e n t u m  of +be original cost of ~ u c b  fixed assets; 

(ix) interest on loans advanced oi. deemed to be advanced to the Board unde 
section 64. including arrears of such interest ; 

(sj of the balance remaining, one-half in the reduction of tariffs or for sucl 
other purposes beneficial tn electrical development in the as ty 

I 13on:.d ivav think fit. ~r :d  the remaining onehalf st, far o h  availnblc i l  t h  
follcxi~inp order. namely :- 

(a) repayment of interr:kfi-free loans; 
-. __._I..-.. . . . 

-__-- 
(b: to w . . 

revenues. 
68. Depreciatior, reserve.-The 13onrd shall creale a ilepruoiatiox: resolve 

a s  i ~ r  nq cornp!innce wit!! t11r- l~rovisiori of sect!ion (i7 !~l:!i:cs it pr~ct,icalllc. s l~a :  
8t.,t.he e,lld of every yea]. credit to F O C ~  reserve j ro~n  it.$ rcveu~~efi- 

. ( i j  ~11111s ascertai~led in accord:~i;cc wit11 t l ~ c  Scvei~t l ,  Scl~cdule, and , : 

(ii)' ir~tere.st a t  t l~ r .  rnte of tliret: p r z  ~0l1.111.171 C H I ~ I I ~ I . ~ ! ~  :.,!I c?l:n~ :~ i  ~.!.eij&, . . 
tile dcpre.cicl;~tion resel.vi r~ii  the I'rst dn:; nf tPrt- $:rid ycni-. 

@ 
f . - G ~ & . k . ~  f l .0  ./"<a. '3 .$ 

, p 
f 



1'rorided.that i f  in BUJ ?,ear it i s  ,not pract ic~ble  fully t o  comply with the 
provisions of this section, the amount by which the sums actually credi'ed falls 
short of the  amoupt required undsr chis section in respect of that  y ~ a r  shall be 
oarried forward and, together with cornpoulld interest thereon a t  the  aforemid 
rate, shall be credited to the said reserve as soon as i t  is found qossi5le in 
accordance with section 67 so 60 do. 

>" . 
.: .. : .,.: . . 
5 .$. 

69. AccQurits and audit.--(1) The Board shall cause t o  be ~ n t i i n t ~ l n e d  such 
proper books of account and other books in relation to  i t s  accounts as  the 
regulations may require, and shall prepare in accordance with the. rules . an 
annual statement of accounts. 

: (2) The accounts of the  Board shall be audited concurrently and annunlly 
o shall be qualified under the provisions of section 144 01 the 
es Act, 1913 (VII  of 1913), to act  as an auditor of corn~~~r r ies  
e appoiuted by t h e , Z m w m i k  Government. 
a s  the accounts of the Board have been audited, the  Boa& bclill  

ereof together with t: copy .of the report of the  auditor thereon to 
Government, and shall cause the  ac.counbs to  be published in t\e 

:prescribed manner and place copies thereof 'on sale a t  a &asonal)le prica. 
:; '.(4) The  Board shall comply wi,th such orders and. instructions, as the h- 
'-w'& Governnlent ma,y, upon- perusnl of the report of the auilitor, thil!lr fit t o  
:issue: 

CHAPTER VII 
Miscellaneous 

70. Effect of other laws.-(1) No p ~ ~ o ~ i s i o i ,  of the l l tdiar~ Electr city ,let, 
1910 (IX of 1910), or of any rules tnade thereunder or of an) instrurnent having 
bffect by virtde of such law or rule shall. so far  as  jt is illconsistent with any of 
%e provisions of this Act, have any effect: 
m e ( w o t h i n g  in this Act shall be deeirletl to prevent the  &vii&d 
go~ernment  from granting, after consultation with the Board, a licence not 
hconsistent with the  provisions of the  Indian Electricity Act 1910, to ally 
braon in respect of such area and on such terms and conditionr:- 
fovernlrient rnay think fit. 

(2j s a v e  as  otherwise provided in this Act, the  provisions of this Act shall be 
i addition to, and not in derogation of, the  Indian Electricity Act, 1910. 

, 71 ,  Biz&% and Options to purchase under Act 1X of 1910 to vest in Board.- 
There .;::aer the  provisions of the Indian E lec t r ' c i t~~  Act, 1910, any right or 
btiorl to purchase the  undertaking of a licensee Govern- 
rjnt or a local a.uthority, such right or option shall be deemed to  be transferred 
,_%fie n o a m ,  and shnll be exercisable by the Board in accordance with t t ~ e  
 visions oT the  said Act applicable to  the  exercise of such right or option by the 

p _ i  i&1 Government or a local authority, as the case map be. 

2. Water-power concessions tco be granted only to  the Board.-The &&+ 
Government shall not grant any concession for the developrnent or use of 

rter-power for any electrical purpose to any person othel than the Board, 
$ess tK%misif Governinent is of o1)inion that  it is not expedient for 
2 Board or that  t h e  Board is u n ~ b l e  so to develop or use tne water-pon-er 
zcerned. - 
73. ~o-ordination betweeu the Board's Schgliles and Multi-purpose 

henles.---Where a multi-purpose scliclne for the developnlent of a a j  ri\.er 
any region i~ in operation, the 13onrd shnll co-ordinate its activities with 
! activities of the persons rcspo~~sible for sue11 scheme i l k  60 f : r l '  an the. ~:i: 

er-related. . ', 
I ,  s , . ~ ~  An493b, 

d 
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74. Powers of entry.-Any officer or servant of the Board generally or 
specially authoriseda by the Board in this behalf may a t  any reasonable time 
amr giving t h e  owner or occupier reasonable notice enter upon any land or 
premises and there do such things as may be reasonably necessary for the 
purposes of lawfully using any transmission lines or main transmission lines, 
or of making any survey, examination or investigation preliminary or incidental 
to the exercise of powers or the performance of duties by the  Board under this 
Act. 

75. Annual reports, statistics and returns.-(1) The Board shall, before such 

Gazette. 4 C S ~ ~ O .  'fZ-(.. 
.: (2) The Board shall furnish to the 
': in such form and rnmner as may he 

m e n t  mny direct, R I I C ~  stntistics and returns and such part;iculars .. . ... in -.-- regani .-. 
a n y  proposed or existing scheme as the -veFiiment mag from time 'to 
t imc rcquire. I I 

(3) The Board may a t  any time bk notice in writii; r,.qulre any licensee 
or person supplging electricity for public 3r private purpoges or generatmg 
electricity for hie OWL us= to 'urnist it with such irforrl~ation and accounte 
relating to such :upply or generation ~ n d  in such form and manner as the 
notice niay " ,~)ecif j  I - - 

j--- - -4 
76. Arbitration.--(1) $11 questions arising between the Proviilcial Quvaru- 

ment or the Bpard and a licensee or other person shall be determined by 
arbitration. 

(2) Where any question or r l la t te~ is, by this Act, required to be referred 
to arbitration, i t  shall be so referred- 

(a) in cases where the Act so provides, to the Aut6orit-y and on such " 
reference the Authority shall be deemed to have been d~~. ly  appoint- 
ed as Arbitrators, the award of the Authority ;ibell be final 
and conclusive; or 

(b) in other cases, to two arbitrators, one to be appointed by each part? 
to the dispute. 

(3) Subject to the provisions of this section, the provisions of the Arbitration 
Act, 1940 (X of 1940) shall apply t c  arbitrations onder this Act. 

(4) The arbitrators shall in making their a w a ~ d  have regard to the provisioi~s 
of this Act and any rules end regulations made thereunder relevant to the 
refermce. 

(5j The arbitrators may, if they thinli it expedient so to do, call id the 
aid of one or more qualified assessors and hear thelreference wholly or partially 
with the aid of such assessors, 

(6j The  provision^ of sub sections (4) and (5) shd1 apply to t11e umpire, 
if he enters on the reference, as they apply to the arbit,rators. 

77. Penalties and procedure.-(1) If urly licerisee or othe1. person fails without 
reasoilable excuse to coinply wit,h or give effect to any ~lirect~ion, order or require- 
ment made under section 55 or under clause (c) of sub-section (2) of sect.ion 
57 or under secliorl 53 or under sub-sectio~l (2) of sectioll 75, he shall be 
deer:led to have yommitted Rn offence under t,his-sectiorl and she![ be  punisbcble 
o.it.fi fi:ln whiol~ mng cstcrid to five hutlarcd ru;;se&, and in thc ctsc of c~nt inuing 

ioffer~ce wit11 an addit,ionnl fine which may ext.enil to fift.? rupees fol: e\.erj (la? 
: afte:  tile firi;t during wilicli :lie offence ci>rlti~i.ues. 

l..3CL(4.Ly d.0 -/9.5%. 
I 
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(2: Where any licensce or other person is a firm, company or ot,her body 
~orporate ,  every partner, inanaglng director, manager, secrctarg or olher res- 
p n f i l h i r ,  officer thereof shall, unless he proves that an offence under thi6 section. 
was committed witiiout his kr~owledgz or Illat hc exercised all due d~ligence 

j to prevent its commission, be deemed to be guilty of the offenoe. 
cognisance of 211 offence under this section except on : 

the Board, or where no Board is constituted- under 

'4 

_ _ ._ __ -- _ . _  ___ 
(b) the  terms and co)iditions of appoititnent of members of b k  

Electricity Councils, mld Local Advisoiy Committees., the conveilil~g of meet- 
ings of such Councils and Committees-, and the concluct of busiiless illerct~t; 

(c) the form in which the annua! financial statement and s~~~l 'ernei1tar-y  
m t e m e n t s  under section 61 shall be prepared by theBoard ,  and the particulars. 
co be included therein ; 
' 

(d) the conditions subject to which the Roard may borrow under sectib.2 05;  
(e) the m a k e r  in which stock issued by l l ~ e  Bo&rd s11all.be issued; trans- 

ferred, dealt with a , ~ d  redeemed; 
:f) the mariner in which the accounts of the Board shall be published under 

section 69; 
(g) the  form in which and the date by which the annual report of the Roard 

shall be submitted under section 75, and the form and manner of furnishing 
stibtisttcs and ret,urns by the Boa,rd udder that section; 

(hi the busii~ess of the Board upon which the IIocfii Advi~ory Coin~nittees 
wncsmed shall be consulted. 

79. Power to make regulations.-The Board mar  make regulntio~~s not 
, inconsistent with this Act and the rules made lheieunder to provide for elk 

or as? s f  the foilowins matters, r1amely:- 

(a) the ~d i~~ia i s t r .* t ion  of the  P.214~ and other property of the Board, nnd the 
,ui  :lip :n12anse of its accounts : 

1n)'the s?immnnin,o and holdinp of meetings of the Board, the times an8 
places a t  which such met?tings shall be held, the conduct of busiliess thereatl 
and tjhrl n11ml)er of mernbera necessa.ry 110 r,onstit;ilt,e'a qiiorllm; 

(c) the duties of officers mlcl seroa.11ls of the Boarcl, -%nd their sa,laries, allow- 
~ n c e e  and ~ t t i e c  conditioils of service; 

(d) ali qlatters necessa~-y or cspedieilt for r~pu!ating the operations of the 
I3on1.d unfler section 20; 

(ej tJlie rrlal~ing of arlv;tnces to liC.ensees by i,he Hoard uililer sec.Pio~i 23 and 
the man~ler  4 rrepnyrnenf; of pur:h advances; 

( f j  i l ~ c  rll:ikiiig of contributions Ly t,iie I3oard under scction 24; 

('gj t?re p r~ccdure  t,o be followccl l)-j the Board in inuiti~ig, considcri~~g find 
ncc;:pli!:g t.t;i:rlers : 
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(i) principles govarr~ir~g t h e  ~ :~nking  of arrangements with licensges under 
section 47.; 

@ I 
(1) principles governing the supply of e1eclt.icil.j \,y Lhe Bunrd to prrcolls j 

other than licensees under se2tion 49; ! 

i 
(k) any other matter arising out of the Board's functions under this Act for ' which it is necessary or expedient to make regulations: 

Proyided that regulations u;inder clauses (a) and (d) shall be made only with 
the previous approval of the R o ~ G o v e r n r n e n t  and regulations under 
clauses (h) and (i) shall be made with the ZorlcufC&~Ge-X-t;I:<eexuthority.-- 

80. Provision relating to income-tax and super-tax.-(1) For the  purpose& 

tax and super-tax accordii~gly on its income, profits and gains. 

7 of the  Indian Income-tax Act, 1922 (XI of 1922), the Board shall be deelned 
- *to be a co~npany within the meaning of that  Act and shall be liable to inco~iiu- 1 

~. . ~ . .  .---. . . . . -- 
(2) The 

&%W 
Government. sllsll not be entit,led to any refund of any 

such taxes paid by the Board; . 

81. Memberri, ofacers and servants of the Board to be public servants.-All 
members, officers and servants of the Board shall be deemed, when acting or 
pnrporting to act in pursuance of any of the provisi,ons of this Act, to be public 
servants within the meaning of section 21 of the Indian Penal (!ode (XT,-TT of 
1860). 

82. Protection to persons acting under this Act.-No suit, prosecution or . 
other legal proceeding shall -lie against any persoil for anything which i f i  in good 
faith done or intended to be done under this Act. 

83. Saving of application of Act.-Nothing in this Act shall he deeined to 
apply to a licensee on whom a dotice under section 5 or section 7 of the  Indim. 
Electricity Act, 1910 (IX of 1910), has bee11 served prior to the  coming i n k  
force of the sections, Schedule and Table mentioned in sub-section (3) of 
secttion 1. 

THE FIRST SCHEEUZE 

(See sections 34 and 36) 
Arrangcmeots in respect of controlled stations 

PART I 

Assumption of control 

I. (1) The Board shall by notice in writing to the licensee fix a da,te (here- 
afber in this Schedule referred to as ' the  dateof control), being the first day of d 
year of account of the  l.icensee, and from such date the licensee shall, except 
where prevented by causes beyond his control, be under obligation- 

(a) subject t,o such direct.icns as the Board ma.y from time to time give h i u ~ ,  
to keep the station a t  all times in good ancl substnntial repair and con&ition nnd 
readi for use, together with  adequate" staft for operating, maintaininq o d  , 

coutrolling the-station, and not to make any substantial alterations .c@ 
w.newals in, or remove anv essenhial (~1.  subs<-aulial part of, the station ~vithour. 
the consent in. writing of tlie Board; 

. . (b) t,o operate tlie station so a s  to generat'c such quantity of electrricit.y asit11 
~ e i 7  11nits of plant z t  such 1.a.t.e~ of output  and a t  sucll timcs, or to cease to . 
&encratc electricity during such ],oridds, as the Board may direct; , . 

(c) tro cari:y out as soon EF. m a ;  hc ~?rnc.ticahlc, s11c:h rensollahle estc;l>sio:~~, 
: t l i , e ~ . k ~ ~ . ~ ~ . , i ! ~  or rCi l~\~:d$ 0: t i112 si.~!ti<)]) 01. ;i!;>' pari. t~ ! r~< :o f  :<s Liic! 13~1nl'ii 111;ix f,.:,:~! 
5rne fo  time diri:ct.; 
/, Sl'r; 5 .  .LLL ,$ . 0 .!?$-k. 
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(d) t~~ f iupp ly  to the Board 811 the electricity generated a t  the station. 
(2) To mable a licensee to comply with ally direc$on under sub-paragraph 

(I) requiring exteusion of the shtion or any l~arL ll~erevf Tor purposcs of t& 
Board, the Board may, if i t  considers it expedient and practicable so to do, 
peer to advance to him a loan upon such terms and conditions as i t  may deem 
proper and the licensee shall accept the loan from the Board on the terms and 
conditions offered, unless he raises a loan from other sources or employs his 
own funds for purposes of such extension on terms similar to the terms offered 
by the Board: 

Provided that notwithstanding anything contai::eci in any law or in any 
mortgage, charge' or instrument execut,ed by the licsnsee, the loan 80 advansed 
by the Board and the interest thereon shall be R first charge on the extension-, 

subject to any prior encumbr~nce shall also be charged on the u~dertaking 
--  %nd all the revenues of t,he licensee and no such loan shell be amortised in any 

' way :by the licensee: 
i 

Provided further that if a t  the date of purchase of the station under this ".' 

. . ,Act  ,or of the  licensee's undertaking under the Indian Electricity Act, 1910 
{IX of 1910), the said principal or any part thereof remains unpaid though 
due for redemption or is not on that date due for redemption, then an.y sum 
payable by the purchaser as a percentsage on account of con:pulsory purchaso 
under this Act or ' tbe said Act shall be reduced by an amount which hearg th'e 
same proportion to that sum as the amount of the sai'd principal or pa,rt thereof 

-' Temaining uupaid or not being due for redemption as aforesaid bears to tha 
Qotai of the ordinary, preference'and -debenture capital of the licensee and the 

. hal l s  advanced by the Board under this sub-paragraph. . , 

;' Eap2anation.-In this sub-paragraph, the expressions "ordinary oapital", - "preferenze capital" and "d'ebenture capital" 'have the meanings respectively 
assigned to them in the Sixth Schedule. , 1 

11. From thr? date of control the Board shall, except where prevented b j  
: muses beyond its control, be under obligation to supply to the licensee, and t h ~  
.F .. ,licensee shall be under obligation to take from the Board, the whole of the 
' .alwtricity required by the licensee for the purposes of his undert:a.liing, except , 

quantity of electricity as the licensee may for the time being be entitled 
: un&,r paragraph I11 to purchase from a source other than the Boerd or as he 
. .m%)- be generating in another station, not being a controlled station.: 

111. Unless otherwise agreed betweensthe Board and the licensee, the lican- 
-see fihall not, where he hna receiveda notice under paragraph I, purchase after .. 

date of control any quai1tit.y of electricity from a source other than the 
64 
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agreed betlveen the Board and the licensee, be a t  the generating station, and the 
ptessure of the supplies  hull LC suoh au the Board nnd tho liccncec may agree. - 

VII.  Where any licensee owns more than one controlled statiop- 

(a) such of the several contr led stations as are interconnected shall, for 
 he pui-poses of this Schedule, be 4' eemed LO comprise a singls controlled station, 
and, unless the subject or context otherwise requires, the provisions of thia. 
Schedule shall be construed as if the word "coriibined" had been inserted before 
the word "station" or the wo~ds  "generating station" wherever they occur; 

(b) the electricity supplied at the sev~ra l  contFolled st,ations by the licensee 
to the Board, or by the Board to the licensee, shall each respectively be treatea 
as single supplies; 

(c) i11 the application of clause (a) of paragraph XII ,  the costs of production 
a t  each oi the se-reral contiolled statione shall be separately ascertained, and 
in the application of clause (c) of the said paragraph- 

v(i) the sums ascertained in accordance with c,lause (a) of paragraph I of 
the Eighth Schedule in respect of each of the several controlled 

* r stations shall be separately allocated between fixed costs and 
running costs, and , 

(ii) the sum of the several fixed costs and the sum of the several ruilning 
ta costs shall be the fixed costs and the running costs respectively of 

the combined station; 

(d) in directing the operation of the combined station under clause (b) of 
'sub-paragraph (1) of paragraph I, the Board shall have regard to the nature and. 

capacity of the licensee's transmission system interconnecting the several con. 
trolled stations and to the requiremeuts of the licensee a t  each of those stations, 

VIII .  I n  the event of the licensee failing, except where prevel:ted by causes 
beyond his control, to perform or continue to perform any obligation imposed 
upon him under this Part,  the Board may give notice to him in writing that 
on the first day of the licensee's next succeeding year of account the generating 
sthtion will be purchased by t,he Board, and on such day the  Board shall pur- 
chase the station a t  a price actermined in accordance with the Fourth Schedule; 
and thereafter- 

'(a) all the provisions of this Schedule except paragraph 11 and this paragrsph 
shall, in relation to the licensee, cease to have effect; 

(b) the Board shall supply tho licel~see with the electricity required by him 
under paragraph I1 a t  such price and on such conditions as the Uoard may 
determine. , 

PART II 

Price to be paid for electridty supplied by the Board under Part  I 

IX. There shall be agreed L~tn lc tn  the Board aild the licensee in resped 
of each rnonth of the licensee's year of account- 5 

(a) the maximum capacity of the station, that is to say, tho maximum 
capacity (expressed in kilowatts available for supply to feeders) of such plant 
and n~orlis ~pper tn i r l in~  to the geu~ration of electricity at the station as were 
availribla for reliable and regular cornnlercial operation on tho  first day of the 
month, kcludizlg t7he c.ap~c.i.I!~y of B U C ~  FIRE), R X I ~  works as wore tennpordrilY.+,cui 
of coxmission ; 

(1;) k?;? i;l;c;?>cr ,-,;;(I siz; of u~; i tc  of ~;!n:;t ~ n d  works, forr:-iing ;i.;,.f, c;f t,hc 
rifore~nii! pinni nncl nlorks. n.hicll oug?llf; properly to ho deemed to b6 stsrldbg 
i f  [ I l c  sf;:! j,:>:: ~::eyi, not a contro!!cz :l:!fion; 

-. 
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(c) the standby capscity of the station, that is to say, t h e  number of: lrilo- 
watts  (expressed in kilowatt0 available for supply to feeders) by which the 
haximunl capacity of the station would be reduced if the staudby plant and 
wnrks referred to in clause (b) were to be left out of account; 

(a) the actual effective capacity of the station, that Is t o  say, the number 
of kilo~.;l t ts by whicli t.he maximum c;ipacitj; exceeds the stpndby '~~11nci t .y .  . 

X, (1) The licensee shall be entitled to purchase froin the  station in each 
month -at u price detar~llined under paragraph X I n  a number of kilowatts not 
esoeeding the scheduled effective capacity of the station on  the first day of 
thnt month as determined in sub-paragraph (2) .  

(2) The scheduled effective capacity of the station shall be agreed between 
the Board and the licensee in respect of each month of the gear of account, and 
shall be computed in the sarne manner as  the actual effective capacity under 
paragraph IX,  except that there shall be left out of account such units of 
and works, if any, forming part of the plant and works referred to in c Et a se 
(aj of the said parirgraph, as  the licensee declares to be surplus to his require- 
ments for the time being: 

rrovicied that tilt: licensec ~ h a l i  not. decL?re to be 'surplus t.0 his require- 
ments ally such units of plant or worlrs as were installed or were on order at  hhe 
date of control or which mere .included in any previous computation of the- 
scheduled effective capacity: 

IJrcvidzd ful.tlier that if as a resull; of the licensee declaring as surplus to 
his requirements any units of plant or work .  cne scneauied efiective capacit,y 
is in respect of any' month ooinputed to be less than the inaxinlum demand of 
fhe licensee on the station For the purposes of \his own undertaking, then s_uch 
units of plknt or works ant1 all further ~dclitioilal units of plant or worlrs shall 
thereafter always" be deerned to be surplus to the requirements of the licensee 

.as a:forcsgid unless the Board decides otherwise. 

XI: Of the kilowatt-hours purchased by the licensee from the Board in each 
$month,  a number ol kilowatt-hours not exceeding the number which bears the 
same proportion to the total ilunlber purchased as the' scheduled effective capa- 

;city for t,he munLh bears to the maximum demand of the licensee on the Boarcl 
:.in t,hat inonth shall be purchased a t  a price determined under paragraph XITI; 
$<-the bsin~lce being purchased a t  a price determined under pa r~g raph  XIV: 

Provided that if the station is a hydro-electric station or if any unit of a 
.con-~bined station is a hydro-electric unit, the number of Iri1owat.t-hours which 
the licensee shall be entitled to purchase as aforesaid shall be reduced by such. 

.,&mount, if any; as  may be agreed het,ween the Board and the,  licensee, having 
kr:ypaard to the number of kilowatt-houre actuallv supplied ir: +he month from 
:.such hydro-electric st.a.tion or unit. 

, XII. As soon, a.il practicable after the end if year of account--. 
: (a) there s l~al l  be ascertaiiied in respect of t'hat year the cost of production 

the sta.tion in R C C O ~ ~ ~ I I C C !  \vith the p!.ov'sions of tht: Eighth Scliedule; 
+ ('o) there shall he deduct,ed from the total sun1 ~scertained, in ~espec t  of that 

~s ' I : .  ~ m d e r  clauses (b), (c), (d), (e) and (f) of paragraph I of the Eighth 
Schedule, such proportion of the charges refetwd to in t,he said c l a ~ s c : ~  as art. 

i.&,hoily aCtrib\ltable to so ni\!ch of the plant and ~ o r l i s ,  if ally, as  has been 
:c',eclared bf the licenser, under sub-parag:.apfi (2) of paragraph S. to .be ~urp lua  
;to llis ~,er~uiremcr-~ls, a ~ d  thc balnnce relnai~;itig :ii!.cir '5nci.h dc?.lact.igi1 sl:nll for 
ttlc piu.;,oses of this Schcrlule he rclcrreci to as the ~ i - , ! l r . d ~ ~ ! c d  o~crhcnd chn:-;.;:s : 

,')i.c~oided tlini, i n  as:;os*sinq ih:: said 1;roporLic;:l rcgart i  ~11~~11 bc 1:firi. t.9 

Fzricld ; ~ , ~ y ~ ~ ~ g  w l ~ i r } ~  ally s~ ,c l l  ljl:Li>i. 5:= xrTc3;,\Ts :.y<:r<, { c  ~ , c  :, r;;[;ls cis 
.. . . - 
k 8i,,?p?,;;!:[ ; 
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(c) there shu!l be allocated between fixed costs and running costs in accord- 
.sfice .with the provi'sions of thc Ninth Schedule t8he s8m ascertained in respect 
-of ' that  year under clause (a) of paragraph I of the Eighth Sche4ule, and the 
amount of running costs divided b y  the number of lrilowatt-hours supplied from 

-the station m that year shall for the purposes of this Schedule be referred to 
.ae the running charges component; 

( d )  there shall be ascertnined in respect of that year an arnount (in this 
Schedule referred to as  the scheduled $zed works costs) calculnted from the 

. r A 3 
.expression, - + - x - where- 

2 2 C" 
A=the amoullt of fixed costs ascertilined iil-mspecb cf that year under 

clause (c); 

E=\he F.uln of the scheduled effective capacities for each mouth of that 
year ; 

C= the S U ~  of the actual effective capacities for each lllorlth of that  year. 

XI I I .  The licensee shall pay to the 3oard in respect of each month of the 
Sear of account for the electricity l~urchased under paragral~hs X and XT- 

(a) in respect of Irilowatt.~, an  amount equal to one-twelfth of the  sum of the 
scheduled . . overhead charges and the scheduled fixed works costs; 

(h) in respect of kilowatt-hours a sum found by multiplying the ;lumber of 
kilowatt-hours ~1ypl ied by the running charges component: 

Provided that if in any year of account the station for any reason ceases to 
generate electricity for one thousand hours or more, then ?or the purposes of 

" a sce r t n~~~ ing  the sunning charges componc:nt and the scheduled fixed works costs 
urlder clauses (c) and (d) respectivel? of paragraph XII- 

(i) the said clause (c) shall be construed as if there were substituted fur the 
words "that year" in both places where the5- occur, the words "the most recent 
~ep , r  of accor~nt in which the station did not cease to generate electricity for 
one thousand hours or more" and as if to the said clause the following proviso 
were added, naniely :- 

"Provided that so much of the said sum as is represented by the cost of 
fuel shall be adjusted to take Bccount of the cost which would have been in- 
curred had that fuel been consumed a t  t h e  average prices prevailingein the 
actual year of aecount"; 

(ii) in evaluating bhe expressio~~ contained in the said clause (d). the letter 
C shall be deamcd to be equal to the sum of the .ectunl effcctivc! ~apacit~ies for 
encfi nlonth of the most recent year of account in which the station did not 

' 
c.i..ase to generate electricity for one thousand hours or-nlbre: 

lJrovicled further tha t  if in any year of account there ex i s t  in the station 
a3-j ,,nits of plar~t or- works which have been declared by the licensee uuder 
~ l ~ b - ~ ~ ~ r a g r a p h  (2) of paragraph X to be surplus to  his requirements in t h a t .  
year, !here shall be added to hhe running charges con~ponent in resgect g f  t,hat. 
year, the amount, if tiny, by which t h ~ t  part of the said componer?t. att,yihllt.. 

to the coct ~f fuel is less tl~ar! ~i11ely pel. cenf7r)tr. of the corregi,o~!dir~g.,, 
i,art, of b].ie .r::!ulins cl~argcs cor~iponent ill res:)ec!f; of the pear of acc.o~~llt i ~ n n , ~ .  :! 
dintelv I,rtceilinc t,lint. in whicli thc earliest inslallcd of qtlie said u r ~ i t s  of pla.nt;;j 
f!y ;i,cirl;g first cnlno illto commerc~inl ~~~~~~~~~~1 in the station, and in ascertain- i 

- ,  il1g t,he oorrc~pol:c\i!?g pnrt a s  ~~.F(irU~ii l?l ,  i,ll;: :\ti:: ~!ilii:l,i~i;el? 6:i;ilI iieeliled to 
be c.!,~ s;tm!: :iyc::.;;gc r!tiolit,y :~!:d i o  1;;: c < ~ ~ ? u : : I o ~  s t '  the sstnc. aic:mge cost; 

i f ts  i:\ -;<. . r ~ . , . :  <\,.%,,...,, ~,,j,,; j!-! yi::!? ;,; * . < 2 , . - -  
L,.L.. . L , , s : c > \ , . , , . ~ ,  ~L~.G~.,l.j~lt,: 
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Provided further that if in respeot of any month of the y&r of account aw 
units of plant or works p&viously declared by the licensee as  aforesaid to be 
surplus to his requirements are for the first time taken into account in asstsshg 
the scheduled effective capacity for that month, then in addition to the payment 
kferred to in clause (a) the licensee shall pay to the Board a sum equal to m y  ' 

Bums previouslg paid by the Board to the licensee on revenue account (in respect 
of any period prior to the date on which the said units of plant or wo~ks  came 

-into commission) by way of ipteresf, de'preciation, testhg end tuning-np expenses 
--attributable to the said units of plant o r so rks ;  and the sum to be p ~ i d  as afcjre- 
:said shall become due in one or more installments and at  such ti7r1~ m times 
as the Board may direct;. . 

XIV. The price payable by the licensee to the Board for dl eleatricity s q -  
plied by the Board to him in excess of the quantities referred to in paragraphs 
.X and XI  shall be the Grid Tariff. 

XV. The licensee shall have the right at  any time, on giving to the Board - 
p r i o ~  notice in writing expiring a t  the end of any year of hcount ,  to purchase 

:.from the Board at the Grid Tariff the whole of the electricity supplied to him 
by %he Board thereafter: O 

Provided that the Board i~ those circumstances may make it a condition that 
:he licensee shall, until the date on whlch the scheduled effective capacity of 
$he station tecomes nil, pay to the Board in resp~ct  of each month k eddition 

the Grid. Tariff one-twelfth of such proportion as the Board may fix of the 
b n u a l  charges by way of interest and depreciation whicl would have been pay- 

ble to the Board in respect of the year of account h>d the said notice not 
een given : 

Provided further fhat  in assessing the scheduled effective capacity ';or the 
urposes of the first proviso all units of plant or works which may have been 
nder this Schedule declared or deemed to be surplus to the requirements of the 
censee a t  the date of the expiration ofsthe said notice and all additiona.1 units 
f plant or works shdl  after that date always be deemed to be surplus €0 the 

iequirerr.ents of the licensee: 

j Provided further that aiter the expiration of the said notice the Licenses 
bhall not be entitled any time to purchase electricity from the Board t tl the 
brice ascertained under #paragraph XIIJ. 
i * PART 111 

Permanent closing down of a controlled station 

! XVI. The Board may gi've the licensee not less than six months' notice in 
b-ritiug expiring at the end of any >ear of account that froin the first day of the 
pext succeeding year of account it will not again direct the licensee to generate 
pnv electricity in the station, and upon that date (hereinafter in this Schedule 
gefei~ed to as the date of closing ~ O I ~ I )  the station shdll be permanently closed 
Down. 

XVII. From the date of clbsing down paragraphs I ,  IV and VII I  ahall, in 
relation to the st:ttion, ceases to have effect, and on receipt of tl:e not,ict? under 
paragrr.ph XTTT the licensee shall have the option (to be exercised by a da'a 
i ~ o t  later than three months prior to the date of closing down) either--- 

! (a) (i) to sell the station at  any time after the date of closing i lo~r i i  ~ n t l  
i. 

(ii) to purchaee the glectricitg supplied- to him by the Board a t  the Grid 
Tariff, or 

(b)  (i) to r e c l u l r e  the ~ o n r t l  to pul'chase the ~ t a t i o : ~  or at, the option of the 
licci~see thi. I I I ~ ~ ( . I  takiilg of the licensce et the (?ate  of clos;ug do~.+.ir~ a t  x p . 5 ~ ~  
drtrrrnined 1111tTthr tli>> i'o~:ri?l Srhcduie, irr:cl 
L 

B 
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(ii) to burchase the electricity supplied to him by the Board in accordanw 
d' +with thc provisions of P ~ r t  TI aR nimlified hy pnrngynph XVLTI: 

t. .. 
. ?,P Provided that where the station cannot he severed from the distributing . 

ystem of the licensee or where the severance of the station from the distribut- 
, .  ' . , k g  system of the licensee is likely to affect prej~r_diciallj. the' interests ~f -the 

Fcensee, the licensee shall be entitled to demand that the Board shall purchase 
his entire undertaking and on such demand being made the Board sball ;~ur- 
c h s e  the entire undert'aking of the licensee. 

Any question arising under the proviso .to this paragraph shall be referred # arbitration under section 76. 
. -? 

S. XVTII. \I?l.lere a licensee exercises his opt,ion under paragraph ;L\T1l. in 
&rms of clause (b) thereof, the B,oard shall comply with the requireme& to 
p%hase the station under sub-cla'use (i) of that clause, and in applying tha 
p-rovisions of Part IT to the  purchase by the licensee of electricity supplied to 
him by the Board,-- 

(a) the station shall, notwithstanding, that it has been permanently closed 
b w n ,  be deemed to remain a control!ed station in operation but to be such e 

. tation which has ceased to generate electricity for one thoueand hours or more 
Qurina each year of account; 

7 .  

I '  
@) clause (a) of paragraph IX shall be construed ap if the following were 

.:bnbstituted therefor, namely :- 

A, "(a) the maximurn capacity of the station, hhat is to s q ,  the maximum 
oapacity (expressed in kilowatts available for supply to feeders) of such plant 

. and  work8 appertaining to the generation of electricity a t  the date of closing 
down as would have been available for reliable and regular commercial operation 
on the first &ay of each month, had the station not been clmcd down under 
Part TIT and had no replacernen t of any majcr item of such plant or work 

;q .fb?? earrierl out : '' 
,-- 

I ' (c) clause (a) of paragraph XI1 shall be construed as :f ihe following were 
s;~t.,ctituted t,herefor, namely : - 

"(a) there shall be ascertained in respect of the year of arcount such annuat 
bh::.,rges hg way of interest a r J  depreciation attributable to the asw~ts purchased 
y the Board under Part 111 as would have resulted from the applicatio~l of 
!:ldses (e) and (f ) ,  of pnrapranh T of t:he Eighth Schedule had those asset9 

G 
m ~ i n e '  in the omnersl)ip of t-he licensee;" 

; (d) clause (b) of paragra.ph XTI shall be construed as if the reference therein 
'to clauses (b), (c) a n d  (d) of para.rapb I of the Eighth Sc'nedule mere omitted; 

' (e) there shall be n.ddnrl to the sum payable by the licensee to the i:oarJ 
under clause (a) of para.g~aph XIIT in each nloilth of the year of accoun.6 (I sum 

, equal to one-twelfth of the amount calculated from the ex~rwsion, "AxB - -- 
where- C'' 

< ~ = ' ~ h n t  par t  of the scheduled overhead charges i~uyable bS f.he licenmn 
t;o the .Bond in respect of the most recent ycar of account during 

. :  . 
6 which t.he station did not cease to generate clectricitg for one 

thousand hours or more, u~hich  relate^ to the itemr referred to in 
* clauses (b), (c) and (d) of paragrapb T of the Eighth Schedule: 

' .  13 :, l11c s:nn cil t,he sollcc7uled effective cctpecities for each ~nonth 0 1 '  tltc 
:J . year of account; 

,..~ 
.s CL- tlie sum of the. ~cheduled effe(:tive cal?scikics for ei>r:\i moa!b Q,ba 

I . , nnosG rt..cerrt. of c-cco!.ll?t sfori.%ni.:,!. 
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.~..? 

PART IV 2: q 
$+, 

Purchase by Board oi cont~oU~ed station not -to be cloW down '.*I r _l ;i 
.,. , ;? 

XIX. Where in respect of any nionth notified by the Board (and hereinafter ;' 
in this Schedule referred to as the relevant month), the soheduled ~ffect i re  caps- I 

I city of the station is computed uurler paragraph X b be less than one-half od +, 

the actual effective capacity of the station, the Bmrd may give to the licensee i 
six months' notice in writing that on the first day of the year of account next i 
following the date of expiration of such notice the statioll nlill be purchased by ' 

the Board. 1 

XX. Notwithstanding anything colltai~led in paragraph X ,  in computing the 
qcheduled effective capacity for purposes of paragraph X l X  there shall be teft 
out of account all such units of plant and works as would not rertsonably have 
been required by tho licensee for purpses othw than supply b the Board had 
the station not been a controlled station. 

XXI.  Where n nokice under parngrc~pii SIX has beer1 served by the aoard. 
on the licen~ee, the Board shell purchase t h e  stu:.iL:.ri or where a ssvcrance of 
the station from. the distributing syskm of the licensce is :lot possible or is likely 
to affect j~re~udic ia l l~  the interese of ti12 licensee fiad the licensee so requlres 

entire undertaking of the licensee a t  the  date specified in the noticeand st 
price deterrniued ander -the Fourth Scbedu!e. 

i 

XXI-I. From !,he date of purchase 6f the  sbation or i t  the option of the 
licensee the undertakiog of the licensee under ptuagmph XXI the provisions of 
pamgngbs T, IV a4d VIII  &dl,in roletiin tu the &tion, maso b. have -, 
and the licensee shall be required to pu~chaae the electrjcity eupplied to him by 
the B o a 4  in accordance wibh the provisions of Part  11 8s modified by pwtrspph 
'KXIII. 

X m I .  I11 applying the provisions of Pmt XI to She purchase by a bcensee 
Ghose shtion has been purchased under this Part of ekctricity supplied to him' 
by fhe ' B o d , -  

(a) the station shall, notwithstantling thnt 'it b& been purchased 'D? b h ~  
Board, be.deemed t~ re .m~in n corltrolled station; 

(h) clause. (a) of paragraph XI1 shall be construed as it the referenee theAin 
to the provisions of the  Eighth Schedule excluded s reference to clauses (b),j(c) 
and (d) of paragraph I of that 8ohedule, and ns if the following proviso W' re 
pdded to the said clnuse (a), nameiy:- i" -. 

"Provided that  the aupuai charges to be included in accordnnce uith clauses 
( e )  and (f) of prtmgraph-i of tho said Schedule shall be such as would Ram 
resulted had the nssets purchnsed by the Board under Part remained in t.6 
ownership of the licensee" : 

\ 

(c) c1a:~e (b) of palrtgrnph XIT shall be construed as if the reference therein 
to clauses (b), (c) and (11) of paragraph I ofthe.  Eighth Scbedule were omitted; 

(d) there shall be ndried t,o the sum payable by the licensee to the Board under 
oluuse (a) of paragraph XL?I in ench month of the gear of account a s ~ i m  equal t o  
one-twelth r.f the amount ce-lcnlated from the expressioxi, ''hX 33 wBem-+ --" 

--C" 
. A=t.bat pert of the scheduled overhead chrrr,o~s payable by t.1:~ liconsen 

f o  the Board in rmpect of t:he last year of nccount i r ~  which the 
skllion n-as in the o\rrll~.rship of the kicenme, which relutes to the, 

. . . .  itcrris referrad to in c!zusea ji)), (o) and Sd) of pamarnph 5 &i 6 1 1 ~  ,i :Y 
I;'.~;;llth Sche;dule; 
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B = t h e  sum sf the ~cked~t lcd  effi.cLive capacities for each month of the 
year of account; 

-C=t!lct sum of the scheduled effective capacities for each nlonth of +-h 
,\:+id last year of account. ,' 

i'BE SECOND SCIIEDULE 

(See section 35) 

supply by Board licensees owning stations other than ~ n t r o i l f d  sfdbtlond. 

1. Before the cud 3i wci i  y a 1 -  the  Hor~rtl bhall declare to the limnsee in 
retlyeut of each of the two next sl~cceeding grnrs the Inaxlnlunl number of kilo- 
watttl wbich it will make available fur the purpose of the Ecenses'~ undertaking. 

LI. Where t:he Board and the liwrlsee agree that the number of kiluwahb 
declired ucder paragraph I will be inadequate tr) meet t,he roquiremenkof the 
licensee having regard to the capacity of the licensee's generating ~lmC, th .  
Board shall not-refuse its co~lselit under . section 44, the provisions of bhab 
~ t q ~ i o n  nota.it,hstandin,o, to the installation by t,he licensee of such genemtirng 

, plant as he may reasaMly ~ e q u i m  for the yur ses of hie undert.aking, u n l w  
; Be Board is nhle appropriat.ely to amend its c eclaraiion withi11 n reasvursble 

time. 
P" 

Ill. The licensoa shill  be entitled to clernand from the Board,, and the Boa& 
ahall, except where prevented by causes beyond its conko!, b0 .unde~ obligation 
to supply -to the licensee, a ma:cimum number of Biluwet&~ in each ye? r.08- 
exceeding, without the consent of the E o a d ,  t.he inasimum nurnber of kilow8tta 
declared u n b  tbie &bedule in raspact of Mrt year. . 

. 

I V .  The poinb i t  which ths electricity to bs supplied under khls fkhedule 
shall be delivered to the licensee shall, unless otherwise weed b e k e n  
Board and the licensee, be a t  the  licensee's generating station, and the pressure 
of supply shall be such as may bbe agw8 Setw'een the b a r d  and the lieensee8, 

V. The Bawd shall bear the whole of the easb oP the mmke uyparatus 
q u i r e d  fnr making the 6c~pply uucier this Schedule available ta the ticensee. 
PI. The piice to be paid by the  licensm to the B ~ r d  fn respect of each year 

for e1wlr:ciby supplier{ iindttr this Sclledule shell be tho Grid TariB. 

(8co section SU) 

Olosing down of generating stations other then conhlled 8 t a W b l t l ~  . t 

,' 1. Where .the Board proposes under sectiori 38 pernlanentJy. to d j s e  domD a 
generating s t a t i o ~ ~ ,  other tJ!lnn a controllc~l st.nt,ion+ it shell give .-the licensee 
owning the station not less than six n~onths '  notice in ~ A t i n g  expiring a t  t b  - 

end of any' year of ~ c c o u n t  that from tAe first. day of the next si~oceeding ye,ar 
of amount (herea,fter in bhio Schcd~lle rt?iorrc.d to as .  tho dnt,r. of ij11.ning :lawn) 

. . the. 6t.al.iorl shall hi! ~?errnl~ncntky c:lofiad cl{~n.r>. 

11. From the date of clodn:: down the  I3oai-d shall bG nndcr o!,iig:iiioll to 
supply to the licensee, except \vilere p ~ c v c z ~ i ~ i l  h~ c::aoCn beyaitri. it.$: i'!,s\:r;~!, 
&nd the licensc~. fil~iill. bc uni'li. r:\l.)lig:~li.,n to :[;lie fro111 the B ~ i r a ;  tPi6 wllcjlo of 
6he electricity . . requiri:d by tho limnsee f o r  t,hr. pun.~?os~s of his ::l~dei'snfi::~, & x : ~ ~ %  
sucl~ qua,ntlt .y of c!ec.tricity as  the l i c e l i ?~~ .  ::L::J {oz t h e  tin:. t,eE::i entitlob 
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under paragraph 111 to purobawfrom a source other than the Board or as he may 
be generating in another statiod, ilot being a controlled s!ation. 

111. Unless otherwise agreed between the Board and the licensee, the liceilsee 
shall not, where he has received a notice under paragraph I, purchase after th? 
d a b o f  closing donm any quantity of electricity from a source-other than the 
i 3 ~ u r 4 .  

Provided that where oil che date of the receillt of such i~otice the licensee is 
bound under any contract to purchase any quantity of electrlcitj from some other 
source, he may, for a period not exceeding two years after the date of closing 
down or for such further period, if any, as the Board may allow, continue to 
r-:rchase electricity under the said contract froin such other source. 

IV (1) The point a t  which electricity to be supplied by the Board shall be 
delivered to the licensee  hall, unless otherwise agreed between the Board and 
the licmsee, be at the licensee's generating station, and the pressure of supply 
shall be such as may be agreed between the Board and the  licenwm. 

(2) The Board shall besr the whole crf the cost of the service apparatus 
required for making the s11pply available to the licensee. 

V. The licensee shall have the option, to be exercised by a date not later than 
t,hme m o n t h  prior to the date of closing down, either- 

(a) (i) to sell t.he station a t  any  time after the dnte of closh~g down, and 
(ii) to plllchase the whole of the electricity supplied to him by the Board a t  

bhe Grid Tariff, or 

(b) ( i )  to require the Board to purchase the station at Bhe d a b  of d- 
d o u ~  at  a price determined under the Fourth Schedule, and 

(ii) to purchase the whole of the electricity supplied M him by the Board 
the terms hereafter set out in this $chedule. , 

VI. Where a licensee exercises his option under paragraph V in terms of , 
r la l~se (b) thereof, the Board shall comply with the requirement to p h h a s ~ .  
under cub-clnltse (i) of that clause, and the following provis io~~s of this Schedtlle, 
shall applv i 

V I I  .is soon as practic~ble after the licensee has exercised his option as{ 
aforesn~d, there shall be ascertained and agreed between him and the Rcard the! 
follo-..ring quantities in respect of each year of account subsequent to the d a g  

- L d clos~ug down, nume1y:- 
i 

(a) The masiinuln capacity of the station, that is to say, the maximum 
capacity (expressed in lrilonratts available for supply to feeders) of sut-.L plant 
and works al)perc%iuing to the generation of electricity s l  the date of closing 
down as nrould have been available for reliable and regular comnlero~al oporat,loi 
3n the first day of the year of account. had the* stntion not been olosed dou~ 
under this Schedule nlid hud no rephcelnent of any mnjor item of such phnt OX 

. works been carried out subsequent to the date of closing down. 

(b) Tlic nun~bes nnd size of units of 1,lant an6  n~orkr;, forming p n y  of 
' 

p,foreeaid plant snd- ~ v o ~ k s ,  whit!) would hflve. ~ e p r e s e ~ ~ t e d  rcn~onnblo st,xnd 
i \Q tile etation. a 

(c,) Tlro s t n ~ ~ d b y  c;npacit,r of t h e  st<:?t.ion, that is to say, t.he n ~ m b e r  qf.. 
vfitt6 ( R ~ j i i c ~ & a d  jz k i l o ~ ~ ~ t f s  a , v ~ i ) ~ h l e  for suppl? to feeders) by .ti.Y~ich 
In,n.l;im;:-r~ capacit$ ot the stntion ~ o u l d  he reduwd if the st:.fidbF. pirmt 
'.i,.oi~:;s Ic i12 r:!au?c (ii) T I - ~ Y ~ :  bit !eft ou'i GI ncw,::llb. 
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(d) The agreed effective capacity of station, thab is to say, bhe nuinlser .,:<t 3 of kilowatts by which the maximum ca.pacit.y exceeds the standby capacity. * - 
VTIT. As soon as pl-i~c.ticxtble after tlic! tlrbte of closjtlg down thero ehall be " f? 

*$$ 

ascertained in agreement between the Board and the licensee i n  respect of a .v̂ I ;W 
each of the three cs~.~secutive years of account immediately preceding the d a b  
ef closing down (hereafter in t,llis Schedule referred to a,s the basic years)-- 

(a) the sums expended by the licensee and wholly attributable to t h e  
generation of electricity under the following heads, n m e l y  : - . 

(i) fuel; 

(ii) oil, water and stores consumed; 1 
(iii) salaries and wages and any contribution by the licensee for pensions, 

provident fund, superar-nuation and insur~nce of officers and serv.ants; 3 
(iv) repairs and maintenance, and reilewals not chargeable to capital 2 

i 
account ; 

(v) r nanage~~en t ,  rents, rates and 'taxes (including super-tax payable by the 1 
kieensee as a company, but excluding other takes on profits), irlsurance of plant 
and general establishment charges ; 

(vi) any otfier expense on revenue account; 
I 
1 

- - (b) the actual effective capacity of the station on the first day of each such 1 
1 

year agreed in accordance with the prillciples set out in paragraph IX of the 
Z'irst Schedule. 

IX .  As soon as praotiable after the beginning of each year of account there 
&all be ascertained in respect of that ye'ar such annual charges by way of 
interest and dspreciation attributable to the assets purchased by , t h e  Board 
dnder this Schedule as would have resulted from the application of clauses (o)  
and jfj 04 para.graph 1 of the Eighth Schedule7 had  those assets remained in 
+he ownership of the licensee. 

X. The licensee shall be entitled to purchase from the Roard in  each year 
>f account a t  a price determined under paragraph XI- 

(a). a number of kilowatts not the  sgrc:ed efiectiye ca.pacit.y ascer- 
tained in respect of that  year under paragraph VTI, and 

(b) a number of kilowatt-hours not exceeding the number of kilowatt-hours 
vhich bears the same proportion to the total number of kilowatt-hours required 
!y the licensee in that year for the purposes of his undertaking as the agreed 
iffective capacity ascertained in respect of that year bears to the total maximum 
krnanh of the licensee in that year for the skid purposes. 

XI. The price payable by the licensee in respect of each vear of account for 
he quantity of electricity specified in paregraph X shell be- 
- (a) in rcspcct of kil6wlrtt:s, a fixed c h ~ r g e  equal to $tie sun1 of-- 

(i) an an-~ount cnlculated froin the express1011 -- + - X-- 

2 2 (2'; 

(ii) an amount calculatecl fro111 the expression "BxD - 
C" 

(iii) the allnual charges by wag of int,erest and deprccintion nscert.,~ined i~ 
+;per,t of tlie pear of accoui~t untlor parsgrqph IX, where---~- 
C. 

: I  A =one-third of t,ho t~tsi.1 costs during the h?rsic.. yesm ul~der heads (ii).: ,..... 
O I I ) ,  ( i ~ j  :rnd jvi) set. out ill clzusc (a) of !rnrn.gragh I7lIT; 

i 
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~. I5 = the agreed effective capacity for the gear of account; 
.;. ,..- PZrr 

&$, zz .. C=one-third of the sum of the actual effective capacities [ascertained 
g:; 
$;: 

wder clause (b) of paragraph VIII]  for oaoh of the basic years; 
* %=- I)=one-third of the tots1 costs during t h e  basic years under head ( i)  set 
IS. out ih- clause (a) of paragraph VIII ;  E:. 
&... . g?: 
-. 

(b) in respect of -kilowatt-hours, a running charge per .kilowatt-hour arcar- '% 

gc. fained- g. 1 

,-. . 
(i) by multiplying the total number of tons of fuel consumed in t,he stztidn 

R; 
io the basic years by the estimate agreed between the Board and the licensee 

p- 
of the oost per ton which would have been incurred in delivering and handling 

. ... g: the  same quantity of fuel of equivalent calorific value to the  furnaces in the 
@ 
4 
*+: 

station during the year of account, had the station remained in the ownership 
& of the licensee, and 
s*,, g. \h) by dividing the total cost, so found by t,he total nu;nber of units sent 
$9,. 
gi.: out from the station i c  the basic y_eara. 
c p; XII.  The price payable by the licei-isee for all electricity supplied to him by 

the Board in excess of the quantity ipecified- in paragraph X shall be the Grid 
d iiL~. TaritI. 
5-- 

% XIII. The  licensee shall 11r.ce the right at s i q  tii-ne 011 giving the Board prior 
;j: 
-.- s. , 

nobice in writing expiring ;it the end of a year -of account of purchase a t  the  
?& ..=,.. g .  Grid Tariff t,he whole of the electricity supplied to him by t.he Board: 

g: Provided that the Board in those circumstances may make it a coodi t io~  that g;. 
& the licensee shall, until the date on wbich the tagreed e.ffective cap~c i t y  of the 

C station becomes nil, pay to the Board in each year of account -ill addition to 
the Grid Tariff a sum equal t,o such proportion as the Board may fix >f the 

@ 
a n n ~ a l  cha.rges bg n.aS of i:itcsrcst and depreciation ascertained in respect of the 
year tinder paragraph I X  : E 

Provided further that after the expiratio11 of the said ;)otice, the liceneri> shall 
not be entitled a t  any time to purchase electricity from tlle Board a t  the 
price ascertained under psragraph XI. 

mTT .LnE F3URm SCmDUL.E 
(See sections 23 and 37 and First and Third Gchedulea) 

Price for undertakings, generating stations and main trmsmiasion lines 
purchased by the Board 

I. For the purposes of this Schedule- 

(a) "date of vesting" means the date on which' the undertakini, g e ~ ~ s a t i n g  
- 

stattion, main transmissloo line or asset~forrning p ~ .  of such station or ' h e ,  as 
$he c a ~ e  may be, vests .in the -Board ; ~ ., 

, (b) "original cost" of an asset means the ainount of expenees certified or 
determined under paragraph IT to hare  been properly incurred on and inc:denta.l 
fo the provision of t,he asset for the purpose-s of the undertaking, goncr~ting 

g. stattion or 1naii1 tral~smission line, a s .  the case may be; k:. 
L: (c) "prescribed period" shall h a w  the meaning ~ssigned tto it in t!ik Sixt,Ilr 

Scliedule. 
i. 11. Tile price to be paid for ail: -undertal<ing, @.iierat9ing ata.t.ion or inain t . r ~ n ~ -  k missioi~ line as the caso ~ n a v  b e 2 u r c h n s e m  the Board uiicier this Act, ~hr t l l  be " [stR&-+--- --II--II--II-- II--- - 1.. sucll stim as may be certified by fin auditor appointed by fhe&-~-iecki Govet11- 

: lne~l t  in this belialf to llave been the amount properly irsurred on snd  incideu- - : 

f-a1 to the estnblisl~mcnt, of tlie riildctt.nkitig, stntio11 or mrti?l Lra~lsrnissian 1in.e.- 
'; t': *... ,li: o;lsc Inn?. l,i., lees dcpt.~cisiir;c t!:creo~> c.12 ?I!? sc.~Ie set out in J&at.i;g~nph , 

111 : . . 

j ' 
!. sl,&25. 4 .y f l .P  195i7- 1 
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Provided that there shall be added zo such sum as aforesaid on ace.-*at af 
such purchase of the  generating statioil or main transnlission line such retson. 
able compensation as may be determined by the  Board having due r e g ~ r d  to 
t he  fact that  a portion of the  undertaking is tn he. acqliired: 

Provided further that  if t h e  Board or t.he licensee is dissatisfisd with the  
sum so certified, the  matter shall. in default of agreement between them,  B e  
determined as provided in section 76. 

111. The scale of depreci~,t.ion referred to in paragraph I1 shall be in respect 
of the  portion of the prescribed period prior to the  date of vesting,- 

-- 
(a) for lx~ld owned under full title, including the  cost of clearing the  site, nil; 
(b) for other assets specified in the  Table appended to the  Seventh Schedule, 

the  amount which n-ould be produced b3 the end of the said portion of the 
prescribed p e r i d  if during that  portion an allowance were made  annually on 
account of depreciation 111 sccordance with the  provisions of paragraph V l  of 
the  Sixth Schedule. 

IV.  The auditor appointed under paragraph I1 shall be a person qualified 
under the  provisions of section 144 of the  Indian Companies Act, 1913 ( V l I  oi 
1013) ti, act as an  auditor of companies. 

V. The auditor's costs under this Schedule shall be shared equally by thn 
Board and the lioensee conoerned. 

- - 

TRE F I F T H  S C H E D U L E  
1 
I 

(See section 41) 
Charges for use by B o d , o f  transmfssion lines and main transmission lines 

I 
I 

I. The following charges and allowances shall be  made in respect of n year I 

of accouilt for the use by the  Board of main transmission lines or transmission I 

lines (hereafter in this Schedule referred to as lines), namely:- 
(a) the  actual cost of maintenance of the  lines, including renew& thereof 

not chargeable to capital account: 
(b) sums paid in respect .of the  lines for insurance and as rents, rates and 

taxes (including super-tax payable bJ the  licensee as a company but  excluding 
other taxes on profits); 

_(c) the  proportion of management and general establishment charges pro- - 
perly attributable t-o the lines; 

(d) any other expenses on rsveilue account properly attributable to the 
lines : 

(e) interest 011 nionej  properly expended for cap i td  purposes (whether 
defrayed out of capital or rerenue) and attributable to the  lines, and interest 
on such working capital as is properly atlributable to the  lines: i 

P r o ~ i d e d  t,hat for the  purpose of ascertaining the  principal on which interest 
is payable uithin the  meaning of this clause, there shall be left out of account 
an? part of principal interest on which is charged to capital; 

(f) an allowance for deprecia.t.ion of an amouilt determined in rejpect of the 
Lines ill accorda~lce wit,h t,he provisions of paragraph V I  of tho Sixth Schedul?. 

11. If the lines are used partlp by the  Board and partly by t.he licensee 
owning them, or if the arrangcinent. for their use corlles into force or. (let-eriliines 
otherwise Lliarl a t  t11e begii~ning or end of a yesr nf  account, the  cha.rges and 
allowances referred to in pnrngraph J shall be the proper proportioil thereof 
having regard to the  use mr.de of t.lie lines by t11e 13oard and the  period of sllch 
use c1~11.illg the year and with the"addit,ion of tl:e cost of such additional trans- 
~:lission losses as mng 11rr.i-c- b c e ~ ~  illcurred by t.he licensee as n result of ttlc 
I!on:d's use? of t$he linc~s. 
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I 
i 

111. For the purposes of clause (0) of paragraph I the rabe of- inter0s.t shall 
be- i! 

$3 
(a) where the licensee owning the lines is a local authority, the average rate 

5. 
payable on the money raised by that authority for the p u r p w  ool constructing . . ;{ 
Bbe lines; 

i 
(b) in tang other case, 5 per cen tum per annum. - Z. * 

j 
THE SIXTH SCHEDULE i 

(See section 57) 
Binaaoial principles and their application. i i 

I. The licensee shall so adjust his rates for the sale of electricity by periodi- . . 

. cal ravision that his clear profit in any year shall not as far as possible exceed 
5 &he a.mount of reasonable return: 

Provided that the licensee shall not be corlsidered t,o have failed so to adjust 
. his rates if the ~ l e ~ r p r o f i t  in any year of account has not exceeded the amount 

of the reaslonable return by more than thirty per centurn of the amount of the g.: 
reabonable return. 

F, 
-, 11. (1) If the clear profit of a Licensee in any year of account is in excess of 

%he amount of reasonable return, one third of such excess, not ,exceeding 'i9+ per* 
$ . cent. of the amount of reasonable return, shall be a.t the dibposd of the under- 
. -. taking. Of the balance of the excess, one half shall be appropriated to a 

reserve which shall be- called the Tariffs and Qividends Crntrol Reserve and the 
half shall either be distributed in the form of a proportional rebate 6 g on the amounts collected from the sale of electricity and meter rentals or 

$ oarlied fcrivard in !he accounts of the licensee for distribution to t,he consumers . . " in future, in suchmanner as the 5. G o v z n t  may d i r e c t y i ~ y  $ c 
L/., 

(2) The Tariffs and Dividends Control Reserve shall be availa.ble for disposd 
- by t,ho licensee 0 1 1 1 ~  to the ekkelif hy which Ilre clear profit ia less than tho 

reasonable ret3i?r,l? in a,ny year of acoonnt. 
(3) On tho puroha~e of the undertaking iinrle1. t,he tsrma of ib licence any 

balance remaining Fn the Traiffs and Dividends Control Reserve shall be handed 
over to  the purchaser a.nd ch Tariffs and Di-vidcnd~ Control ,, . * 

hnrrt.  hall Itr uiLe rc,fic:1-vi:s 01- irorn iile rcvcniieii of . . 

rtaking a reserve $0 be called "Contingencies Reserve". - i 

) The licensee .shall appropriate to contingencies Reserve from the 
of each year of account a sum not less than one quarter ?f one per 

~, centurn and not more than one half of one per centurn of the original cost of . ' 

': fixed assets, provided that if the said reserve exceeds, or would by such 
be caused to exceed, five per centunt  of the original cost of fixed 

assets, no appropriation shall be made which would have the effect of increasing 
. t h e  reserve beyond the sayid maxili~um. 
- (2) The amount of the Co~~tingencies lieserve shall be  invested in securities 
autholised under the Indian Trusts Act, 1882 ( I l o f  1882). 

V. The Contingencies Heserve shall not be drawn upon during the currency 
of the licence except to meet such charges as the i d  Government m y  ew.$ as being- 

(n)  expenses or loss of proftt;~ :il.isin~ o1i11 of fiaoicleals, strikes or circunl- 
stances which t,he manageinent could not have prevented; 

(b) espeilses OII replricemenl 'or renloval of plant or n~orlcs oLher than 
expenses requisite for ~lori~lnl ~r?:tintena~~ce or- renewal ; 

(c) compe~lsntion paynble under any law for the time beil-I,: in force alld . . 

for. whicli no o:!lr:r provisio~~ is made. 
1 I .  ,?/A&. R: /I a r . 1 9 ~ 0 .  
r 

i 
! 
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VI. (1) There shall be ahowed in each year in respect of depreciation of tixed 
assets employed in the business, of electricity supply such an amount as wculd, 
if set aside annually throughout the prescribed period and ~ccumula ted  at 
wrnpound i~ltrrest  t i t  4 p e . ~  00)Li.lb7)L pcr  a)nr.utn, produce by t hc  end of t h s  
prescribed period an amount equal to 90 per cent. of the original cost of the 
asset after taking into account the sums already written off or set  aside in the. 

, b k s  of the undertaking. Annual interest on the accumulated balance will be 
ellowed as en expense from revenue a s  well hs the annual incremental deposit: 

Provided thet, within 3 nlo~lths from the date up011 which these Principles 
are enacted, a licensee may elect to adopt the. Straight-line met>hod of deprecia- 
tion accountTng in lieu of the compound interest rrlethod above prescribed. 
Straight-line method of depreciation accounting means the method whereby an 
allowance is rnade in each year in respect of depreciation of fixed assets em- 
ployed in the business of such an amount as is arrived st by dividing ninety 
per cent. of the original cost of the asset by the prescribed period in respect 
of such asset. 

(2) The year in ~ h i c h  any asset becomes available for use in the business 
and the relative c o ~ t  therwf shal!, in the, absence of satisfactory recod,  be 
determined by the ~ ~ C ; o v e r n m e n t .  A11 sums credited to. de reciation 
sccourlt shall be invested only in the business of el= 6U<eqC- 
undertaking or in investmenls, approved by the Goveinment . . 

VII .  (1) Where any fixed asset ceases to be available for use bhrough obsoles- 
cence: inadequacy, superfluity or for any other reason, it shall be described in  
the books of the licensee as 110 longer in use and no further depreciation in 
respect thereof shall be allowed as a oharge against revenue. 

(2) 'l'hc written down cost of such fixed asset shall be carried to a special 
wcoclnt in the books of the licensee and the a~rlount for which the asset is sold 
or the amount of its scrap value when act,ually realised shall be set. sff against 
the amount so carried. 

(3) The written down cost which still remaills to be mritten off in respect of 
such fixed asset shall be charged against the Contingencies Reserve by equal 
annual instalments from the year of account in which the asset ceases to be 
available f o r  use as aforesaid up to the date of the next option of purchase of 
the undertaking under the licence or up to the expiratios of ilie prescribed 
period, ~.,hichever is earlier. 

VIII .  When any asset has been written down in the books of the urider- 
taking to 10 per cent. o_r less of its original cost, ao  further depreciation shall 
be allowed irl respect of thet asset. 
IX. When any fixed asset is sold for an amount exceeding its written down 

oost the excess shall be credited to the,Contingencies Reserve. 
X. Except with the consent of the W a l  Government no sums shall be 

carried to a reserve, and no dividends. in excess of 3 ber cent, on share capital 
and no othfjr distribution of profits shall be made'to shareholders while any 
3um allowed in respect of depreciation for the year of accoul~l~ or any instal- 
nents due in respect of any arrears of depreciation as provided in paragraph XI 
~ e ~ n ~ i n s  to be written-off' in the books of the undertaking. 

XI. Arrears of depreciatiorl calculated in accordance with paragraph V I  lnny 
le written off by eqvated payn2entls over the rerrieinder of the prescribed period 
nd the amouilt so set  side in the books of the undertaking iilay be t. a k en into 
ccount in all] year as :r speria! appropriation for purposes of assessing the 
lear prof t.. 

X U .  Mrhi:;i-; (:.o~~i,ribut.iona are 111crde by c;onsuri~ers towards cost. of co;Is- . -. 
llction Of scrmvice liilcs corlstruc~c~d :ifl.cr the dati: crll ~yhi(:h c)li:; Acf. c?m:i: iiibJ 
.rCe 01113 t!!l? 11ct cast of s ~ ~ c l !  si-rvici: lilies 3ft.el. ded.uet.iilg sui]: c,:,~,l~il.ib!,lt.io\~z. 

/.,c,: K 5 .  zO. p. 1.7 5% . 
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shall be included in the cos't of fixed as,e(s for the purpobes of arriving at the  
-. capital base : 

Provided tllrl for tilt! purpoaos of tleprecintion under paragraph VI ,  the total 
original cost of construction of the service 1111es shall bs ta!{arl illto ~ c ? o o ~ l n t .  

- 
XIII .  (1) Subject to the provisions of sub-pa~agraph (2) the ordinary remu- 

. neration of a managing agent excluding the offioe nllo-ivance mentioned in sub- 
paragraph (3) but including purchasing commission, if any, shall be based on a 
peraentage of net profits as defined in section 8'7(C)(3) of the I l~d ian  Companies 
Aot, 1919 (VII of 1913), an6 shall not e-xceed- 

(a) in respect of the. first Hs. 5 lalrhs of s ~ ~ c h  net profits-10 per cent; an& 

(b) in respect of all net profits in excess of Rs. 5 lakhs-7 per cent. 

(2) The amollnt paid to a ~~~lanagiag  agent shall be subject to a rniilimum 
payment 011 account of ordinary remuneration not exceeding two rupees per 
annum for each conlplete thousa~ld rupee& of paid up share and debenture capi- 
td, provided that for purposes of co~nputing the minin~um p a ~ m e n t  should the 
share and debenture capital be less than rupees five lakhs it shall be taken as 
rupees five lakhs and should the said capital be greater than rupees one crore 
it shall be taken as rupees one crore. 

- (3) An office allowance drawn by a ~lla~laging agent which shall include the 
salaries and wages of all persons employed in the office of the nlaliaging agent, . 
but not the salaries of thc engineering staff employed for purposes of the 
undertaking, shall be a percentage of the operating expenditure and the cxpen- 
diture during the Sear c ~ f  account on ~ ~ l ~ i t i l l  W O ~ C S .  The ofice allourance so 
drawn shall not exceed-- 

(a) I n  respect of the f i ~ s t  Rs. 1 lalrli of operating expenditure-4 per cent. 
Jn respect of the ncst Rs. 2 lalrhs of operating expenditure-5 per cent. 

. In  respect of the next Rs. 7 lakhs of operating expenditure-2+ per cenk. 
I11 respect of all operating expenditure in excess of Rs. 10 lakhs-l* per 

cent. ; and 
(b) I n  respect of the first Rs. 1-lalrh of capital expenditure incurre8 

during the year of a c c o u n t 4  per cerit. 
I n  respect of the next Rs. 2 lakhs of capital expenditure incurred during 

t,he year of a c c o u n t 3  per cent. 
I n  respect of the next Rs. 7 lakhs of capital expenditure incurred during 

the  yea.^. of account -14 per cent.. 
In  rmpect. of all ca.l~itai expenditure in excess of Eis. 10 lakhs incurred 

during the year of s account-1 per' cent. 

Opexating expenditurefoPthe purposes of s;b-paragraph (3 )  ( 2 )  above shall 
ulean the sum of fhe items of expenditure as definkcl- in sub-paragraph (2)(b) of' 
paragraph XVII wit,h the omissioil of those under clauses (i), (iv), (ix) and (x) 
thereof. 

XIV. Tlie l30nrd of Direct,ors of an undertaking shall not contain Inore than 
Len directors 

XTr. ( I )  Where n t  any t,ime within three years l~eiore the next oplioll of pur- 
chGe under ihe 1iccnc.e arises, the licensee proposes to lnalic any capit,al 
ez-aenditure :i.liicl: escee-$6 t,\-vent.~-fiue thor.~sancl rupees or twa p c ~  ceil.tll?n. of 
the capital base, n'hichever is more, ili respect of which aug a ~ i ~ o u n t  ~vor~lcl in 
t he  event of purchnse u n d e ~  t,he o l~ t io l~  be pa.yabln by th* purchaser to tile 
licie.~rrec, 
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t,he licensee shall, before giving effect to such proposal, apply to the Board or 
where no Board is constituted, the eiai Government for its concurrence. 

('2) If the Board or the as the  nasa may ha, doog 
not w i t l ~ i ~ ~  nnc mont]l f r ~ r l n  Ill8 ~ ' ~ ~ c i p t  01 fiuch applioatiuu, wnsen t  to such ex- 
ponrlit~il~e, the licensee ]nag refer the matter to the arbitration of the Autbollitg. 

XVI. Any clispute or difference as  to the  interpretation or any matter arising 
ou t  of the p!.ovjsions of this Schedule shall be referred to thn arbitration of tk. 
Authority. 

XT711. For the purposes of this Scheduls- 
(I)  "capital base" means the sum of- 

(ii) the original cost. of fixed assets, snhject to tha provision of para. XI$ 
in respect of service lines; 

(b) the cost of intangible assets; 
(0) the original cost of worlis in progress; 

(11) the aniount of investments compulsorily made uncler paragraph IV 
of, this ScheduIe, together with such investmer~ts :n:..de before or 
after the cominence~nent of this Act from contributions towards 
depreciation as may be shown to the reasonable satisfaction of the 
Authority as being amounts which could not be or could not have 
been utilised by the undertaking under clauses (a) and (b) of this 
sub-paragraph ; 

(e) nn a ~ ~ l o u n t  on account of \rlorking capital equal to the suin of- 
(i) one-twelfth of the suln of the book cost of stores, materials and 

supplies including fuel on hand a t  the cnd of each month of t h s  
d year of account; 

(ii) one-twelfth of the sum of cash and bank balances and call end 
short term deposits a t  the end of e ~ c E  month of the vesr of 
a c c a u ~ ~ t ,  not exceeding in the aggregate an amount equal to one 
quarter of the expe~~di tu re  under sub-paragraph 2(b) 02 this 
paragraph excluding rlauses (i), (iv) and (x); 

(i)  the anlounts written off or set  aside 011 accou~lt  of depreciation of 
fixed assets olld amounts written off in respect of intangible 
assets in the books of the undertaking before or after the coIn7 - 
mencement of this Act, and 

(ii) the s n ~ o u n t  of any loans advancePby the Board under the provi- 
sions of sub-paragraph (2) of paragraph I of the First  ScheduIs. 

the difference between the  amount of i ~ c o i n e  ~ n d  tho, sum of expenditure; 
plus specific approp~ia$ions. rnade up i i l  each case as fol1on.s.- B 

(a) inco~ne derived froill- 
(i) gross receipts fro111 si11e of enexgg, ltiss discounts applicable ithereby 
(ii) 1.ental of nleters and otlicr a~jparatus hirccl to consumers;. 
(iii) s d e  x.lld repair of lamps :111d apl2n1.:1tus; 
(iv) rol ts .  lcss o u t g o i n g w ~ o t  otlic+1.\i4se p1.ovided ior;- 
(v) transfer fees; . . 

(ri) i~lvesbrn;iii~, fixed anci call ~ic:!,osiis, nltd bank l;j.l.:,l?ces; \ I 

1 ,  SLcL.c. jiN4rn./OSc. 



F Electricity (Supply) [ACT LIV 

{vii) other general receipts amui~tiable in the easessment of I n d i a ~  
Income-tax and arising from snd ancillary or incidental tr, the 
busiueas of ele~tricit~y supply. 

(bj expenditure incurred on- 

(i) generation and purchase of energy; 
(ii) distribution and sale of energy; 
(iii) rents, rates and t a s e ~ ,  other than all tax? on ineorc~t; and profits, 
(iv) interest on loans adv~nced by the Board under sub-paragrnpb jPf 

of paragraph I of the First Schcdule; 

(v) interest on security cleposits; 
(vi) l a e l  charges; 
{vii) bad debts ; 
(viii) auditors' fees ; 
(ix) management includi~lg manag:lig ngenb' re~nuiiertbtiori ae provided 

for in para. XIII ;  

(x) depreciation, computed as hereinafter set p u t ;  
(xi) other expenses admissible under the law for the time being in 

force in the assessment of Indian Income-tax and arising from 
and a,ncillary or incidental to the business of electricity supply: 

fxii) contributions to Provident Fund, staff pension, gratuity and 
apprentice and ot7her training sohemes. 

I t  

\e) sperial appropriations sufficient to covers- 

(i) previous losses (that is to say excess of expenditure over income) 
which have arisen from the business of electrioity supply to the 
extent in any year actually' appropriated for the purpose in the 
books of the undertaking ; 

(ii) all taxes on income and profits; 

jiii) instalment~ of written down amounts in respect of intangible 
assets and new capital issue expenses to Ihe extent in any year 
actually approprialed for thc purpose in the books of the under- 
taking; provider1 that the amounts so appropriated shall not 
exceed the amount found by dividing the written down cost of 
such assets by the number of complete years remaining before 

t 
the next option of purchase under the licence arises; 

~(iv) contributiorls to the contingency refierve, computed as hereinafte; 
set  out ; 

((v) contributions towards arrears of depreciation; 

(vi) other special appropriations permit.ted by the 
ment. 

13) "debenture capital" means- 
capital raised against debentures or other instn1ment.s creating a charge or 

Pierr on the csnetr of the undertaking. 

b (4) "intangible. assets" means - -  
I 

> .. 
i all!der~vrilcr's comnlissio:l and stlch prelimina1:y and proniotioilril eslxn8i- 
: :8uri:,8hoxrr~i as a. debit in t,lie capital ~ccount  of the ulidertaliing, as 11as fair11 : .a::-Ircnf ir prolnot.in,g tllc bui;incss of electricity sugplj  excluding sng ninorlnt 
. ye id  on  nccount of god:vili. 
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( 5 )  "ordinary capital" means- 

in the case of a company, the. anlouilt of ordinary onl.~ital paid up and a 
butable, t c . )  the undertaking of bile 1' ~ccnsee; 

in other cases t,he net amount standing to the credit of the proprietor 
proprietors' account or accounts whether i11 capital, personal or any other acco 
howsoever called and properly attributable to the business of electricity sup 

(6) "original cost" means in respect of any asset t,he sum oi- 

(a) the cost of the assel; to the licensee,) includiilg the cost of delivery gEj 
and all charges properly incui~ed ill erecting and bringiilg the asseb-. @: 
into beneficltr l us€, * * 

~<~.> * 
,*Z.d 

(bj interest charges on capital expenditure incurred from borrowed lnoueg- @ 
and properly attributable to tho asset up to the date of hinging it, a 
illto use a t  a rate not exceeding average Reserve Hailk rate ruling ztj 

i? 

:it that tI~11a pllrs one per cent., 
A* %: :* 

(c) a proper addition on accouilt of supervisio~l not exceeding fifteen ;s3 

per  cen.tuwl of the cost referred to in sub-paragraph (a,), 
3 :4 

2. 1 
so however ~ h ; ~ t  the ol'igina! cost of any asset shall not in any case exmi,& $9 

the original cost attributed ihereto in the books of the undertakiug. 

( 7 )  "Prefel.enee Capit%alu means- 
The anlount of paid up capital ~t t r ibutable  to Lhe undertaking of the licensee, 

iusued on such preferred terrns as are sufficient to qualify i t  for such description. 
(8) "presoribed period" means-- 
in respect of each of the  assets specified in the table appended to the 8eveuli2, 

Schedule, the number of years or period specified therein, in reletion to such 
asset, running in each case from the beginning of the yea,r of account. next fol- 
lowing that in which the particular asset became available for use in the  
busiiless : 

Provided 'that, on the application of the licensee, the 
ment may vary  the prescribed period in respwt of any assets in use 
wher, this Sci~eduie comes into force if, having .regard to the physic 
of such assets the applica.tiol1 of the table to  such assets would be LI 

Any question arising out of t,he decision of the  b M 7 G o v e r n m  
such application shall be referred to the Authority for arbitration. 

(9) "reasonable return" means- 
in respect. of any year of account,, tlie sum of the following:- 

%+ 

(a) the an~ouut  found b y  applying the standard rate to t,he eapital base. 
a t  the end of thal  year; 

(b) the i~lcolrle derived from investments other than those made u~rdep  
paragraph I V  of - this Schedule; 

(c) an amount equal tO one half of one per osntutn on any. loails advance& 
by the Board under sub-paragraph (2) of paragrnph T of the Firs8 
Schedulo. 

(10) "standarcl rate" means-- 

5 per. ce?itulrt. 

(11) "writ,tcl~ dov~:r~ cost" mealls- 

oligi:lal cost less t11e n ~ l ~ o u ~ l t s  set asidr. x vqrjtbe:; oE oil nccount of dcp~ecifi.. 
$,ion in  +.he bdo;:: -4 tb?. i :~!4~rkik iug ,  

/- .WLA . A;) b.4. /95d . 
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TEE YEVENTR SCHEDULE 

(.See section 68 and the Fifth and RighLli Schedules) 

Depreciation of assets - 
I. For the purposes of this Schedule- 

-3 . (a) "financial year" msans the financial year of the owner of tho aseeir . . 
2 -concerned; 
"* 
, (b) "original cost" and "prescribed period" shall have the meanings Gs. - pectively assigned to them in the S ~ x t h  Scheduh,  
F. 

11. (1) Save as povided in the Fourth and Sixth Schedules, Bhe scale of de- 
pmiation applicable to the assets specified in the Table appended fo tbie 
(Johedule in any finnncial year, and proportionately for my portion of s finan- 
aial Tear, shall be un allowance of such amount as would if made annually 
throughout tho prescribed period and accumulatzd~ a t  compouid irlteirest a t  the 
rate of 4 pe.r centurn. per annum produce by the e!ld of the prescribsc! period.an 
-amount equal to 98 per cent.um of the original cost of the asset. 

(2) Such allounnce &all cease a t  the end of tbe prescribed period or when 
t b  asset ceases to be used for the purposes of the undertnking, whicheyer is 

a r l i e r  : . 
TABLE / 

(Sea alw section 57 and the Fourtb and Sixth Schedules) 

Description of -set 
Number 

of yeers or 
period 

4. Leml vwned u d r  fyll title , . r . . .  

I 8. Land held under lease- 
. . 

(a) for in~es&neut in the land 

;bj for caat of oleatkg sib 

. *  . 1 - The, period of the 
lease, >or  the 

%s 
*$ re- 
melmng u n  
ezpirad on 
t& assign. 
mgnt of the 

. - !ewe. 

. . .  . * f ,. Tha period of the 
lesas main- 
ing u n o s p i d  
& the date of 
oletaring tho . 
Bits. 

(2) Pl.y~t E Y - ~  x~lir:hinory i n  g*ri9?1lin~ s ta t iory  inc1iicii:lg p!nnt. 
fountbGnrm--- 

(i) h p b - d d a t c i o  . .. . / Thkty-five . . 



Number 
of y-s or 

'(ii) steam-electric . - ( Twenty-five. 

(iii) dieml-electric . . . 1 Fifteen. 

. fb)  Cooling towers and oirculatu~g water systems . . . I Thirty. 

.to) Hydra.ulio works forming part of R. hydro-electric eystem, 
including- 

I 

(i) oflices and show-moms , 
% . . 1 Fifty. 

(i) &US, spilwsya, weirs, canals, i%inforced concrete 
flumes and syphons 

( ~ i )  reinforced concrete pipe lines und surge tanka, steel 
pipelinm, sluice %tea, steal, surgo tanks. llydrulio 
control valves an$ other hgclmullc works . . 

~ { d )  Buildings and civil engineering aorlrs of a permanent cbarttoter, 
not mentioned above,- 

(ii) containing thermo-eleotric generating plant . . I Thirty. 

.Ond hunc&& 

$arty. 

(iii) conwining hydro-electric generating plant . 1 Thirty-Eva 

(iv) Lsmporary erat iom emh a. woodb.? stuctuns. . I Five. 

f e j + t W o n n e r a ,  tmmformer kiosks, sub-atation equipment and 
othzrr b e d  appmatua (tnciuding plant foundatLons)-- I 

(i) tr&n$ormera (including foundations) having a rating 
of 100 kilovolt amperva ~ n d  over . Thirty-five I 

(ii) others . . / -by-five. 

f)ibhgoear, including cable  connection^ , . I TmnLy 

(8) Batteries . ] Ten. 

in) 41) Underg~ound oables including joint boxes and d k n -  
neotiag baxes . ,I Forby. 

(2) Cable duot systom . : . I sixty. 

{j Meters . 
Belf-propcUed vehiclo8 : 

( I )  Statio machine tools 
(m) Air-conditioning p l a n t  , 

(i) atatic . 
(ii) portable . 

(d) Overhead lines, including supports- 
(i) linos on steel or reinforced concreta aupportfl, operating 

at nominal voltages higher than 13.2 lalovolts . 
(ii) other lines on steel or reinforced concrete supports . 
(iii) lines on w x d  supports 

(n) (i) Office furniture find fittings . 
(ii) Oaco oquip~nent 

I O  ) A p p n ~ a t ~  lot OIL hm,- 
(i)  otho; than mot o s  
:i)iuotora . 

Thirty. 
k n t y - f i v o .  
Tmenty. 

E'ifhn. 
Seven. 
%ventS. 
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I N~lmber De8criptioa uf aeoot of years or 
- . period 

(a) on such psrt of the p ~ ~ l c i p n l  on which interest i~ payable withill t 
ulcsning of the said clause as has been advanced on loan by the Board rind 
pnragraph T of the Pi~t.;t Schedule, thr acLual r a t e  c:llsl.ged bp the Board pl 
Fne-il$lf of one p c r  cnnt?r?n per annuln on t,he loan in the year of accotllrt.: 

(b) on [.he h:ilsnce of t,he finid prilicip:r!----- 
(i) ,,;!lc?c tilt, licc~~scc. on nil~g I;hr ~t.rjtinn i,? a locnl ~ ~ ~ t t l o ' i i t ~ ,  ~ 1 ) ~  n \ ~ p ~ ~ g c  

i,nyablr: in tile. yenr of account  fin w e  Inonny rr.ised by iil~lf :;l)iJj,;l.j[s fO1 t . 1  
f,ilrposes of t h e  ~t:~t.ion; 

(.;;I iZ i  e,i:j- !:"!ir? c.a.Pe, ~ $ 7  ~.~ ! ; t i i :% a i r :  rt%nwi,i, 

D. Assets puccllasod second hand and assets not othcrwiee providd for in 
Table .: r s th3  

" 

Such reasonable 
w, 1 

/ C t  
determines in 
each case hw 
ving regard to 
the nature, age 
and condition 
of the w e t  at 
tho time of its 

P ( 4 1 :  
tho owner. 

THE EIGHTH SCHELJUTJE 

(See the First and Third Schedules) 

~etermfnation of cost of production of electricity at generating Stattons 

I. the purposes of the First and Third Schedules, the cost of production 
of electricity at  a generating station shall be ascertained by calculati~lg@ and, 
taking into account the following costs, charges and allowances in respect of . ,  

the year of account, namelg':-- 
expended for fuel, oil, wa.taiq and stores consumed, for salaries and 

waqes, and any contribution by t-he licensee f o r  pensions, providoi~t fund, super- 
aMua,tion a,nd i n su ra~~ce  of ofEioors and servants, for repairs and rnmllfenance ' , 

and for rerlewals not chargeable to capital accouilt; 
(b) sums paid fn ro~peotl of the station for insurance rind as rents, rates and 

tares (including super-tax payable by t:he lioeneco ~s a company but excluding 
other taxes on profits) ; 

(c) the proportion of management and general establishmerit chwgos properly 
attributable to the station; 

(d) an1 other expenses on reveilue account propevly attributable to  the- 
s t ~ t i o r ~ ;  

(e) interest 011' money properly expended for capital purposes (whet.lxer de- 
fra?-ed out of capital or revenue) and attributable to the station, and infercst 
011 working capital properlyo attributable to the station and the production of 
electricity therein : 
. Provided t.hat for the purpose of ascertaining the principa.1 on which interes% 

is within the meaning of this clause, there shall be left out of a c c o ~ ~ n t  
any part of principal on which interest is payable out of capital; 

(f) an a.l.lowance for depreciation of an amoulll deter~nined in respect of tll 
stakion in accordance with the provisions of paragraph V I  of the Sixth Schedule. 

11. For the yurpmes of c l~uae  (e) of paragraph I of the rste of inkrefit. &fill 
' be- -- 
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THE NNINZ'H SOHEDULli, 
(See the B'irst Schedule) 

Allocation of costs of production at generating stations 
I. For the purposes uf tliis Schedule- 
(a) the  average load Psclor of a station shall be expreseed as a parcenbga, 

cild sl~nll be asarl:ai~~.ed by ri?ultiplyIllg the i~urnher of lrilonratt-hours supplied 
froin the station during the year of accou~ll, by 100, and djvidiug the product 
s o  o1,l:tirled by the product, of Lhe average rtiouthly r ~ ~ a s i m u m  demand multi- 
piied by lhe irumber of 11o11rs during which thc st,atiorl war; in corx~tnission in 
t,hc jear of account,; 

(h) t<he average rnou~lily rrraxir~lun-? deularld sh t~ l l  I N  :he ~tritlrrneticai Rve&ge 
01 the ulont,hly ' Z Y I ~ X ~ ~ I , L I I I I ~  dc,irrnntls on the sl.;~l.ior> in those ct~lelldar rrlollth~ 
dl~ring which the ~tl t t ion was  in commission in thc year of ;tccount; 

(cj a station shall bc rlc?r~l~lcd lo LC. in  co~l~rniss io~l  \vIlell the  whole or 
pori;iorl of the plalli ill l.he staLioll is ,ae&lernting electricity or is in readiness to 
generate electricity upon d e m a ~ ~ d ;  

(d) "cost of fuel" means the sums experrded for fuel consumed plus the 
cost of any transport, handling, preparation or treatment incurred in connee. 
tion with the cleiivery of fuel to t,he boiler hoppers. furnaces or erlgines and in 
roii11ectioi.1 with the t l is!~~s:~l of {;he prorlricts or resirll.it:s of i:ombustion, plus 
tho proportion of salaries ant1 wage8 and any contributions made by the  owner 
of the station for pensions, provident fund, superannuat io~~ and insurance c\f 
officers ant1 servants properlv attributahle. t o  s ~ h  delivel~y 07 disposal, less 
any surrls received from the sale ,of any product:s or reuidues of mmLustion; 

(e) "cost of oil, wa&r and utores" means the. surns expended for oil, water 
~ n d  stores consumed; 

( f )  "cost of repa.irs, maintenance arid renewals" means the sums expended 
for repait% and maintenance and for renewals not chargea'ble h capital acconnf, 
together with the proportion of salaries and wages ancl an!: cor1l:rihlit:ions mnd.c 
by the owner of tihe station fzr pensions, provident fund, s t~~erannua t ion  and 
insurance of officers and servants properlg attrihut~~h!e ts repa.ira, maintengnce 
znr! rs-swn!s ; 

(g) "salaries ,and wages" means the  aurns expended for salaries and w x e s  
and any contributions made by the owner of the ststion for pensions, provident 
f1123d, superannusfion and insurance of officers .and servants, lens the proportion 
of such sums properly attributable to the cost of fuel under clause (d) and f.n 
the cost of repairs, maintenance ancl renewals under clause (f). 

11. Of the costs of pmd~lct io~l  of electricity rill a generztinp sk;ahion ;~sce~. :ni t~ed 
in ai:c.orilnnoc with the  Eigl~ti:  Schei l~~le .  the f:lllo\~inp costs, chn r~es  mil  mow- 
antes in respect of the year of ~caolrnt  ~ h n l l  h? nl!ocatocl as "fixed costs''; 
r.ameIy :.-- 

(a) of the costs, charges and allowe,nces se t  ~ t i t .  ki clx~i!;t? (a) of pe~!:agra~)h I 
of t.,e sfiid schedule, .portion? ca.ln~ilgtcd from Ihe a!jr!ri)l>rikte fo~twiulae sct 
ts (,it3 in paregra.ph J:IT ; 

(b) the urholc of the costs; r:llt~r&;:s ; ~ n d  fii!n~vnnces st.1; cil.rt in thc rc!r~tttiriing 
ola~ri;e..i; of ~xtvn,gi.nph 1 ~ J T  tl~c,,, sn'rl Sc/rcclule. 

T T I .  ]:\or(iorl o f  [:\ti: f o l \ < , ~ , i \ ~ ; r  !;os~s.; C~?:~Y~;.!:S u l j d  t i ' l ~ \ t ' i \ l I ~ ~ ~  tii be ~ l l (>ca .~~cd  
tls fiscd cost.s sli:~ll I,(: rri;r:e~.t,i~i~ic!l f r o ~ r ~  f 1 1 ~  Tw~ii~~lln Ilc~rei~?:~ftc?i. set out ne::iusl, 
rncll, ~ratnely : 

I 00 
(ti.) cost cb? I'uG: . - ~ 

100 -1- I",? lj 
190 

( 1 )  , , 0 ,  . , ; . . -- - - ~  - - - ,  * 

) ; : . . i :  : i 
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100 
(0) mlarifu1 w d  wage6 . . -  

lOOf 0'88 L * 
100 a -' (d) oost of repairs maintenanoe and renewale . - loo+ 0-0001 NL; 

whore- 
L=the average load factor of the station ; -. N=the number of hours during which the station was in oommieaion in the 

year of acoount. i 

IV.  The amount of the difference between the costs of production at a gene- 
: rating station ascertained in accordance with the EGhth Schedule and tfie fixed 

costs in respect bf the gear of account determined in accordance with this Sche- 
dule shall be allocated as "running costs". 

V .  The foregoing provisions of this Schedule shall not apply in any case 
where i t  is agreed between the 13oa.l.d a.nd the owner of the station that the oir- 
cumstances or conditions of operation in the station, whether temporary ' or 
continuing, are such that the said provisions ought not reasonably to be applied; 
and in such case the alloca.tion between fixed costs and running costa shall be 
made iq such 'manner as the Board and the said owner may epee .  


